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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZOI\iE, CI_IENNAI

(under Section 18(1 ) read rvith Section 14 and 15 of theNational Green Tribunal Act 2010)

Original Application No: 20 of 2023 (SZ)

Burra Ravitheja
....Applicant

VERSUS

Union 0f India and others

....Respondents

Affidavit in Reioinder to the Counter Affidavit filed bv the
&espq[d€trI No.a&5 and Rep filed bv the Resnondent No. 6

I, Burra Ravitheja, S/o. Parsharamulu, Aged about 32 years, Occ:

Advocate, Telangana R/o. H.No. 1-231A, Kolanoor,Konaraopeta, Rajanna

Sircilla, Telangana State - 505301 do hereby solemnly affirm and state on

oath as fbllows:

1. That, I am the Applicant herein and as such I am well acquainted with

the facts of the case

2.That,I have gone through the averments made in the Counter Affidavit

filed by Respondent No. 4&.5, Respondent No.6. and have understood

the contents therein and I am swearing the present affidavit in reply

I
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3. That, the Applicant humbly craves leave the Hon'ble Tribunai to file a

conjoint rejoinder affidavit in reply to the Counter Affidavit filed by

Respondent No. 4&5, Reply filed by Respondent No.6 as well as to

bring facts on record and to file a detailed para-wise rejoinder to other

atfidavits filed by other Respondents, if any or for any other reason

deerned necessary by this Hon'b1e Tribunal.

4. That, the Applicant hereby denies the averments and allegations made

by the Respondents , Nothing in the present Rejoinder shall be

construed as an admission on behalf of the Applicant unless

specifically admitted by the Applicant

BRTEF BACKGROUND OF CASE:

5.That, the present Original Appiication was initially filed by the

Applicant on 16-A8-2022 and Registered on 06-02-2023 with Case

Number O.A. No.20l2023, to take action on illegal mining of minor

mineral (Mound sand/ordinary earth) done by Respondent l.,lo.6 in the

area of Eddugutta and another Mound adjacent to it, which is backside

of apparel park.

6. That, it is humbly submitted here that the Eddugutta is located at

survey no. 408 of Peddur Village, Rajanna Sircilla District. Right

side of Ragudu venkatapur By-Pass Road. As per the Google Map,

Geo Co-ordinates of sun'oundings of the eddugutta area 1s

2W a -nar',{l^ej*

?v



a
J

rl

tAJr

(i) Lat.18.390528 ,Long. 78.758520 ro Lat.l8.395117,Long.

18.752083

(ii) Lat.18.392649, Long.79.754223 to Lat.18.396495, Long

78.758006

is Annexed herewith as AI\NEXURE A-9.

7.That. in present O.A.No.20/2023, IA No.80DAn is filed on 22-07-

2023, As illegal mining taking place Day and l\ight in various

places of Raianna District, Government officers were having blind eye

towards these mining activities. A copy of site Photographs(Screen

shots from Videos submitted in Pendrive) is Annexed herewith as

AI{N{EXURE A-10.

B. That, the applicant filed this IA, as lot of damage was taking place to

the environment and living creatures in these mounds in rajanna

sircilla district. As Restoration of environment and geometrical shape

of mounds would be difficult.

9. That, it is humbly submitted here that, this Hon'ble Tribunal has wider

power relating to environment protection. As per Section 19(3) of

NGT Act 2010: The Tribunal shall also not be bound by the rules of

evidence contained in the Indian Evidence Act, 1872. News paper

evidence in I.A. 8012023 may be kindly treated as secondary evidence

by this Hon'ble Tribunai. In DINESH B.S. vs STATE OF

KARNATAKA (2023) Supreme Court in a criminal appeal petition

G.O.Ms.tJo.2072
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opined that- Indian Evidence Act, 1872; Section 78 and 81

Newspaper repofis only hearsay evidence and it can only be treated as

secondary evidence. And Section 6 of lndian Evidence Act, 1872 ts an

exception for hearsay evidence, defines "the rule of Res Gestae",

which says that there are certain fbcts that are so connected with the

fact in issue they form a part of the same transaction. Such facts are

ref-erred to as relevant facts and are admissible in the coutt of

1aw.(Annexure-A11(a) & Annexure-Al1(b) )

10. That, it is humbly submitted here that Peacocks inhabit at eddugutta

mound, a copy of site Photographs is Annexed herewith as

ANNEXURE A.12.

AFFIDAVIT OF THE RESPONDENT No. 4&5

1 1. That, the Respondent No. 4&5 has clarified at Para 4 of its affidavit,

that earth workings are noticed adjoining to the Eddugutta mound,

On local enquiry, certain persons/local villagers borrowed the earth

for Road works, Govt works, Local needs and also admitted that l\o

permissions were given by Mines and Geology Dept. as it is

Govt.Land. At Para 7 clarified that M/s KSR Constructions Road

contractor have not obtained any prior permission from Mines &

Geology Dept. for the extraction of earth in Eddugutta area.

4t.G.O.Ms.trto.2072:a
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l2.That, the Respondent No. 4&5 in Para 12, of its affidavit submitted

that, as per field observation earth excavations found in a pond and

adjoining mound slopes, in Para 13&15 stated that in similar lines of

Devolopment of Amritsarovar, Mission Kakathiya Programme for

restoration of tankslponds/water bodies taken up by Govt. of

Telangana and the extraction/Sourcing borrowed earth from Pond

area and utilized in Road development work.

AFFIDAVIT OF THE RESPONDENT No. 6

13. That, the Respondent No. 6 in Para 9, of its affidavit submitted that,

this respondent is concerned no excavation has been done from any

government land. On the other hand respondent has taken earth

and there after levelled the same only in Survey no. 40616

belonging to private land owner. In respect of this extraction the

govt. has already collected Rs. 1,49,89,980. In respect of volume of

499466 cubic meters

14. That, it is humbly submitted here that, both affidavits filed by

Responde{rt 4&,5 and Respondent 6 are Contradicting with each

other, In Para 15 of Respondent 4&5, stated that earth is borrowed

from pond are^ ,where as in Para 9 of Respondent 6 submitted that

earth extracted only from survey no.406/6.

5 B'R.",k\@,-
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Parawise Rejoinder to the Counter Affidavit of Respondent 4&5

15. That, the contents of Para 1 of counter affidavit requires no response

the contents thereill are fonnai.

16. That, the contents of Para 28.3 of counter affidavit requires no

response as the same is just reiteration of facts. Except for the Geo Co-

ordinates rnentioned in Para 2.it is neither denied nor conceded at this

stage while duly reserving the right to contest validity or authenticity

of the same at a later date

17. That, the contents of Para 4 of counter affidavit are true and correct

except the submission made by the respondent denied here by the

applicant. Respondent in Para 4, submitted that , this office

conducted inspection to alleged area on 21-03-2022 and there is no

persons/machinery/tippers are not available at Eddugutta area is

not true and denied by this applicant. Infact the Excavator Machine is

still present at Eddugutta Area even on 22-03-2024. A copy of

Photograph is Annexed herewith as ANNEXURE A-13.

18. That, the contents of Para 5 of counter affidavit is neither denied nor

conceded at this stage. while duly reserving the right to contest validity

or authenticity of the same at a later date

19. That, the contents of Para 6 of counter affidavit requires no response

as the sarre is just reiteration of facts.

6
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20. That, the contents of ?ara 7 of counter affidavit are true and correct

except the submission made by the respondent denied here by the

applicant. Respondent in Para 7, submitted that Seigniorage fee rvi11

be rernitted to Mines &. Geology, for the quantities of earth

utilizedlconsumed in the said work lbr the period from 08.02.2017 to

06.06.2022 is not true. And put the respondent 5 to strict proof of the

same. This respondent didn't collected Seigniorage fee from

Respondent 6 for the misused mound sand/ordinary earth A copy

of Photographs(Screen shots from video) is Annexed herewith as

ANNEXURE A-14.

2l.That, the contents of Para 8 & Para 9 of counter affidavit is denied

and put the respondents to strict proof of the same.

Z2.That, the contents of Para 10 of counter affidavit is denied, except S.O.

No. 1224(E) Ministry of Enviomment,Forest and Ciimate change

notification, Dated:28-03-2020. Respondent submitted that The earth

work completed on 06.06.2022 and no earth extraction is taking place

at present is not true.

23 . That, the contents of Para 1 1 & Para 12 of counter affidavit is denied.

24.That, the contents of Para 13, Para 14 & Para 15 of counter affidavit

are denied by the applicant. Mission Kakatiya programme starled in

2015 year for restoration of tanks/ponds/water bodies in the state by

Gor,t. Of Telangana and it has done works in 4 Phases. And Mission

K
.1
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Amrit Sarovar AmritSarovar was launched on 24th April 2A22 by

Central Govt., But the guidelines of both of these are different. In

Mission Kakatiya : Manual on Construction Procedure released by

Commissioner CAD (IRRIGATION & CAD Department) in January 2015

it is mentioned that, The silt removed from the tank bed can be :

a. Transported by the needyfarmers into their lands.

b. Deposited on the submergible lands on the foreshore of the tank

which can thus be reclaimed and brought under cultivation. These

newly cultivable areas become more productive.

c. Excess silt than that has been usefully transported. may be deposited

on the downstream side of the toe of the tank bund. is Annexed

herewith as ANNEXURE A-15,

And also in G.O.MS.No. 44, IRRIGATION & CAD (REFORMS)

Department, Dated: '13-03-2015, in its Guidelines, it is mentioned as :

i) farmers transport the silt to thetr Jields at their own cost.

il the soils are suitable to be usedfor strengthening of the bund.

iii) Provision of transporting the silt to a dumping yard not more than I

Km is to be provided in the estimate in case, the farmers do not come

forwardfor transportation of silt to their Jields while execution of work.

is Annexed herewith as ANNEXURE A-16.

25.That, it is humbly submitted here that, Unlike Amritsaroyar

programme, extracted earth can't be utilised for Road Works as

8
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per guidelines of Mission Kakatiya.

26.That, it is humbly submitted here that, there are no water bodies

present at or near by Eddugutta Area. The ponds/lakes in and

around above said area are Kotha Cheruvu (lake), Mysamma cheruvu,

Bavaji cheruvu. A copy of Google Map lmage showing water bodies is

Annexed herewith as ANIr{EXURE A-17.

27. That, it is humbly submitted here that, no works of Amritsarovar

taken place in Rajanna Siricilla District. The Mission Kakatiya

works, as per the Reply from I&CAD Department to the RTI

Application is done only in above lakes in peddur and venkatapur

villages. A copy of Letter from I&CAD Dept. Letter No. EE/D.8 / IC-

II / RTI-2005/PIO /APIO/AB lA.ll 443lG,Dt.2410512024. is Annexed

herewith as ANI{EXURE A-18.

28. It is fuither submitted that the Counter Aflldavit is Misleading this

Hon'ble Tribunal by stating to treat the earlh excavations fbund in a

Pond and adjoining mound slopes as desilting of earth and as

mentioned in Para No. 23 to 26 of this affidavit.

29. That, the contents of Para 16 & Para 17 of counter aftidavit is denied.

Para wise Rejoinder to the Reply of Respondent No. 6

30. That, the contents of Para 1 & Para 2 of Reply of Respondent No. 6

requires no response the contents therein are formal.

9G.O.lls.)10.1072
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3 1. That, the contents of Para 3 of Reply of R6 requires no response as

the same is just reiteration of facts.

32. That, the contents of Para 4 to Para 8 of Reply of R6 are denied.

33. That, the contents of Para 9 & 10 of Reply of RespondentNo. 6 are

denied. That the Respondent No.6 (KSR Constructions Rep. by its

M.D.) submitted that R6 has nol excavated any earth from Survey

IYo.408 Peddur Villuge, measuring 295 Acres of Government land,

and in so fur this respondent is concerned no excuvcttion hss been

done from uny government lund. Infact the Excavator,Tipper,

operating persons were present at the eddugutta area on 19.03.2022

and were excavating mound sand at eddugutta which is also falls in

Survey I'{o.408. A cop1, of Photographs dtd.19.03.2022 is Annexed

herewith as ANNEXURE A-19.

34. That, it is hurnbl,v- submitted here that, In the Original Application, in

Para 2, applicant mentioned the Two vehicle registration numbers

TS02UA8886 and AP15TC6662, as shown in AI{I'{EXURE A-19,

which belongs to Respondent 1\o.6. vehicle registration details is

annexed herewith as ANNEXURE A-2A.

35. That, Para 9 of Reply R6 also submitted that R6 has taken earth and

thereafter levelled the same oruly in Survey No. 406/6 belonging to

private land owner. In respect of this extraction the government has

already collected Rs. 1,49,89,98A1- in respect of a volume of 499466

10
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cutric meters.

36. That, it is humbly submitted here that , As per the government records

mentioned in its official website Dharani Portal Land area measuring

3 Acres and 21.5 Guntas. In which 95Yo of land is piane land. After

conversion into square meters, Total area of land is 14315 Sq. Meters.

For the Extraction of Gravellearth499466 Cubic Meters the depth of

excavation must be 34.89 Meters A copy of dharani portal document,

3D Model design, Bhuvan 2D images, is Annexed herewith as

ANNEXURE A-21,ANNEXURE A.22, AI{NEXURE A.23

37 . That, it is humbly submitted here that, as per guidelines mentioned in

the Ministry of Environment, forest and climate change dated: 08-08-

2022, Borrowing of earth will be carried out up to a depth of 2m

from the existing ground level and Borrowing of earth will not be

done continuously throughout the stretch is Annexed herewith as

AI{I{EXURE A-24.

38. That, it is humbly submitted here that , G.O.MS.NIo.37 INDUSTRIES

AND COMMERCE (MINES-I) DEPARTMENT, Dated: 26-07-2A16,

a) in rule-4, after clause (i) , (ii) point, it mentioned as "Feasibiiity

Repofi" means a report prepared under Rule 7-A provisions and

scrutinized by Deputy Director of Mines and Geology for the

extraction of Gravel, Ordinary Earth, Rehmatti, Momrm,Shingie,

Chalcedony Pebbles and Gypsum

:*
lt
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b) in rule 5 it is mentioned as No person shall undertake quarrying of

any minor mineral in any area,except under and in accordance with

the terms and conditions of a quany lease or a perrnit granted under

these rules.

c) in rule 7 A) Quar:ry PIan it is mentioned as : in case of Gravel,

Ordinary Earth, Rehmatti, Morrurn, Shingle, Chaicedony Pebbles

and Gypsum there shall be a self certitled Feasibility Report duly

mentioning the mineable quantities to be extracted from the precise

area, adoption of safety measures during operations alongwith quarry

pit abandonment safety Plan, is annexed herewith as

ANNEXURE A.25.

39. That, it is humbly submitted here that, Date of commencement of the

said Road work is 08-02-2017 and is completedistopped in the year

2023. During this course of work this respondent no.6 did illegal

mining of mound sand in the name of government road works, and

utilized it, for other than By-Pass road work with the co-operation of

Respondnet no.5 & 7 Govemment officials on duty at that time. Copy

of photograps of illegal mining is annexed herewith as

ANII{EXURE 4-26.

40. That, it is humbly submitted here that, the mound sand is misused and

sold it to Private land owners adjacent to Bypass road and Real Estate

uf
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VERIFICATION STATEMENT

I, Bura Ravitheja, S/o. Parsharamulu, Aged about 32 years, Occ:

Advocate, Telangana R/o. H.No. 1-231A, Kolanoor,Konaraopet Mandal,

Rajanna Siricilla district. Teiangana State, do hereby solemnly affirm and

been concealed therefrom; and that the annexures enclosed are true and

correct copies of their respective originals.

sincerely state that

knowledge and beli

what are stated in the paragraphs

ef and that no parl of it is false and

are true to my own

nothing material has

(PARTY IN PERSON)

D

@vt.d T.S.|NDL,

LlY"'f
Rajesham,'-[.sc.,Lu **rffimffirtr\,frrfu4

t4

Hence verified the same on this the t 3 d ay of Ay"st,2024 at Siricilla.
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:N TFIH SUPREME COURT OF INDIA
CR I M I NAL APFELLATE JU RISDICT ION

fdRlS}'rlKESH ROY; J., PANKAJ MTTHAL; J.
CRIl\,4INAL APPEAL N0. 851 & 852 AF 2811: JULY 27.2023

BINESH B.S. versus STATE CIF KARNATAKA

Indian Evidence Act, 't872; Section 78 and 81 - Newspaper repor*s CInly lrearsay
evidence and it can only be treated as secondary evidence - Extrajudiclatr
eonfession cannot be given greater credibility only because it is published in a
newspeper and is available to the puhlic at large. (Para 15)

Far Appellant{s} Mr. Darna Seshadn Naidu, Sr Adv. Mr. Pai Amit, Adv. Ms. Pankhuri tshardwaj, Adv. Mr"

AJrfestr Ranjan, AOR Mr. Abhiyudaya l/afs, Adir JWs. l/anshika Dubey, Adv. {.1r. f{ushal Dube, Adv. Ms.
Divya Narayan, Adv. {tfis. Al.S. Napprnai, Adv. Mr. V" Ealaji, Adv. &fir. S. S&lvakumar, Adv" frllr. Atul Sharnra,
Adv. Mr. C. Kannan, Adv. {ttr. Nizamuddin, Adv. Mr. Asaitl'tambi MSM, Adu. Ms" Astlza Tyagi, AAR

ForrQespondenf{sJ f\fir. Nishanth Patil, A.A.G. tdr. V. N. Raghupathy, AAR Nlr. Manendra Pal Gupta, Adv"
Mr" Ayush P Shah, Adv" *fir. Varun Varna, Adv" Mr. A*'s&anf Patit, A.A.G. Mr. Shubhranshu Padhi, AOR Jl,4s.

Rajeshawari Shankar. Adv. Mr. Jay Nirupam, Adv.

ORBER
r-" These two appeals are filed by the accus*d No. 1 {"A-1") {Kadira Jeevan} and
a*cused FJ*. 3 {'A-3"} {B S Einesh) who are chalienging the decision of the High Cei:rt
etated ?8,C7.200S in Crirrrinal Appeal Nos. 1528 of 200S and ''1529 cf 2006. Th* twn
appellants are convi*ted for thc nffe r:ce undei" Sectian 302 read with Secti*n 1'12 read
with $ection 34 lPC ar:d sentenc*d tc, r'rferalra, Irfe imprisonnrent. The third accused i.e.,
accused No. I {"A*8") {fd.C. Ganesh @ Ganeshwarai, who was ascribed the role ai
shoottrrg the decease*, had fiied the appeal [SLp {Crl.i @ Crl. lv1.P. No. 3784 cf 2013] but
th* same was dismissed by this Court on 01.04.2013"

z " We have heard &llr. Dama Seshadri Naidu, learned senior counsel aiong with [\flr.

Fai Amit, learned ce unsel appearing fcr A-1" A-3 !s represented by tMs. N.S. Nappinai,
learned counsei, assist*d by l\ilr. V. Balajr, $earned ccunsel. The respondent - Stat* uf
Karnataka is represented by lVIr. Nishant Patil, learned AAG.

B. The case set up by the prosecution i* that on 06.08.1994 at about',l0.30 p.n'1", th*
accused person$ committed the murder of cne Shanmugam by shaoting him down with a

SBBL shot and the gun is stated to have been fired by A-8.

4. As many as 1E aecused were arrayed for triai before the Sessions Court where 4S
witnesses wer* *xarnined, 51 Exhibits were nnarked together with 18 lVlaterial Objects
prnduced by the prcsecution. No witn*ss was presented on behalf of the def*nce. The
trial court ordered eonviction of accused No. I under Section 302 tPC read with Sectimn
25 of the Arms Act, 1$59" The accused Nos. 1 ts 7 were convicted under Seetion 302 r*md
with $ection '112 lPC. All the accused were acqurtted af charges under $ections 143 ar"rd

120-m of IPC. The learned triai court r:oted that no charge was framed under Section 1.49
lD/=ilv.

s. In the appeal that was filed before the High e*urt by accused I"Jos. 1 to S, th*
conviction of the A-1. A-3 and A-8 were confirrned and noting their conviction ur":der
Section 302 af lPC, the eourt arryardeci the sentence of life inrprisnnment by enhan*ing it
from fcur years a$ was *rdered by the trial court. The conviction of A-8 {ta whorn the role
of shocting down the deceas*d was ascribed) was additionally confirmed under Section

125 B'Ravtr"ef_
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witnsss in th* trial alth*ugh it !s he urh* ***ld have given *vldenc* *n whet r"l:ight hav*
be*n said hy &-1 anei A-$" Te hase th* **nvictr*n *f the A-1 *n thm testir;lnny *f Pt&l-}1
wculd in *ur *pini*n he r*nrrerited as p\&l-21 i:sd n* dir**t emnv*rsatr*n eith*r v'rith A-i *r
with A-8 s$ psr his cuin version anci was talicing with sorne *thmr under-triai priscn*rx at
the relevant trn-:e in the j*il pr*rnis*s.

:-4. The High tourt while adverting t* the evidence *f PW-21 nuled that A-1 sncl A-S
had nrade extra-judi*lal canfessiarr inside the jail abcut rausing death of $h*nrnugeffi,
because cf pc[iticai rirratrry. Whit* ncting that th* pros*cutlrr: hms r:rt prcdueed th* jail
reccrds tc pr*v* the visit of PVr/-21 to the jaii, aniy because PW-21 had reported the
intervi*w and the s*-eall*d extraluelicial confessicn of A-1 and A-8 in his newspaper, th*
e*urt had deeided to base the crr:victir:n of A-1 sn th* evidence of pW-21" Surprisingly,
the i-ligt-r Cnurt noted that the newspaper report r*Earding *xtra-judicial *cnfessi*n carries
greaten credibility b*caus* the !nfcrmation is nrade cpen to pubii* at large. in the rsntext,
the argument advanced by the defenc* that PW-z1 did not directly hear the extrajudicial
cmnfession of the twe accused was hrushed asid* as untcnabf* onty because there was
e *ewspaper report by the PW-2"! *n the atleged extra-ludicial *onfessron.

ts. Tc show the errar in th* rc*s*ning of the High Court *n ixyingnnuch credibility *n
the newspaper rep*rts, the l*arned Senior C*unsel l\llr. D. Seshadri Naidu quoted fL{ark
Twain who said, "lf you c*on't read the newspaper, yori'r* uninformed. lf you read the
newspaper. ysu're rrisinf*rmed.". ln the facts of the present cass, thrs Court is inclined t*
aceept the subrnission sf the learned eaunsei that an extnajudicial confessicn cannat be
given greater credibility ar:iy because it !s published in a newspaper and is available to ihe
public at large. lt is weli-established in law that newspapsr reparts can at best be treat*d
as secondary evidence. This Court in LaxmiRaj .Sfiefty & &nr. v. Sfafe of ?'aritrJ }Vaefu,

{1988} 3 SCC 3tB held that:

"25. ...."We cannot iake judicial notice of the facts stated in a news itern being in the nature of
hearsay secondary evidence, unless proveei l:y evidence aliunde. A report in a newspapei's is
only hearsay evidence. A newspaper is not one of the documents referred tc in s. 7S(?) nf th*
[vid*nce Act, 1872 by lvhich an aliegation of fact ean be proved. The presumption of genuineness
altached under s. 8"1 of the Evidence Act to a newspapers report cannot be treated as proved of
the facts repcrted th*rein."

l-6. Even if we assurne that A-1 and A-3 were present in the car when A-8 had sh*t at
the deceased, comm*n intention CIr consprra*y between A-8 r,vho fired the shot and A-1
and A-3 cannol realiy be inferred on the basis sf the rnaterials on necord. Aii the oth*r
occupants of the car were given the benefit *f doubt. The same evidence was reiied upon
by the Ccurt tc acquit the other appellants in the High Court hut similar parity benefit was
not shown tc A-1 and A-3. This we think was an erroneous approach by the High C*xrt.

1"'t - ln aur considered opinion, the appellants have succeeded in making out a case of
inadequate evidence t* sustain th*ir conviction under the impugned judgment of the l-ligh
eouri. AccorClngly, having regard to the above discussion and alsc the unacceptabl*
eviden*e, we deem it appropriate to order for acqurttal of both Kadira Jeevan (A-1) and
B"S. Dlnesh (A-3). The appeals are accordingly all*wed. The bail bcnds. if furnished by
them" shali stand discharged"

t-s - Pendlng applieation(s), if any. shail stand closed.

O Ai{ Rights Reserved @Livelaw ldledia Pvt. Ltd.
*Disciainrer:Always check with the original capy of judgment from the Court website. Access it i5,1;
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The bull pit is being dug

Excavator removing soil at
Sirisilla Rural, November

,along with the
rty from Peddu

Urban. Due to the demand for
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red soil, they are making money by
rmits. Owners of tractors

Gandhi stticlents ane
i_i i;i

Excavators along with tractors and
area of

ieh in
leaders of

**r1*F*A
(d.rgir-

"T€xf
a--c*n*",t
{rproik

second bypass. are
r have formed sand from

the l\Ianeru river. Recently, when some from Ellareddypet mandal were
moving soil from Eddugutta, a mafia ga from Peddur village blocked the
movement of soil and got into a fight. Due to , a soil dispute is arising between
the two groups. Even after complaining to ining revenue officials about this, the
movement of soil is going on in full swing. Yet authorities concerned People want
to respond and protect the bullocks to stop the,movement of soil

Actions will be taken if moved without permission - Kalikota Vijaykumar,
Tehsildar, Sirisilla Sirisilla will seize the vehicles if soil is moved from the villages
without permission.,Legal action will be taken against those moving. People should

District, Fage
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Carrying.. moving..
. Smuggling of soil in the name of
permits
. Scammers making money
. Contribute to the Government
Exchequer
. lgnorant authorities

A view of moving soil

Earthen mounds in the ventures lit up in
the bypass

of soilicipalarea ln the suburbs of Pedd the
nt. Even if there are permits.
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ln the name of
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taking permission.
flourished in Siris 's second

tak!ng

And to the government l.r*;c11L;r-'"J ii':",

ission from the m rtment for
ilr ii;ri ','i";,,..i i* i'r3iat

l"]ijiiiii"!i] soil near the mound after
;:,:iiir res that have

they charge
i'i-l,ri ij'!'r 1;,1:i";1": ir,: #$i't ,*l"r*i.ll irliirt r"i;.:i"i,*; 1#i}

that Saduru replied that we
/:I i

Rs.3
have

taken permission the iI i.i'rJtr l"t-r lT} r) l'ri i i i ll r I i:1:i::r+*I'l.i ;',;

will sellto whoever likes i t"iiiir (i tl

Apart from this, there is inforrnation that it is coming lnto the boundaries of the
agricultulral tands of the nsarhy farmers who are adding soil. Even though this is
happening, the authorities are acting iike a fool and the soil transpo*ation is going
out of control due to illegal activities.

Non-stop movenoent at nigftrt
Locals clairn that they are constantly rxoving soii everl at night because there are
permits. They are questioning why the auttrorities are preventing the rnsvement of
soil for the benefit of the locai village, and why they are not stopping the illegal
rnover?"lent of soil at wilt in the name of perrnission. Recently, the revenue authorities
blocked the transport by tippers at night The vehicle was lmpounded. lt is reported
that it was left as it was known to have perrnission. Officiats of the hllining
Departrnent were contacted in thls regand but were not available. l*ocals and farmers
are dernanding that rny concerned authorities monitar and stop the illegal movement
of soil.
Date: 151ffi12A23, Edition: Rajanna {$ircilla}, Page: 11
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Agrahara gr-rtta gulla

Mourning and soii moven'lent at will

Newstude, Vemulawada

\)okq& : Apt.\ r\3,?-013
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Agraharam Gutta in Vemularvada Mandal is melting da"v bi, day in front of the eyes clt-

Adikars. More than half of it rvas empty as the illegals raised a large scale of noise day
and night. Both of them lost their name fbnns w-hen the soil was rnoved fi'om the ad.iacent

pond. Although some dig in the name of govemment works, there is criticism that the

authorities do not look at the other side.

Agraharam Gutta is situated between the towns of Sirisilla and Vemular.vada. If development
works are undertaken in Sirisilla or Vemu1a."r,ada area, soil is taken fiom this mound and soil
fron-r tl-re adjacent mound. Various developrnent u,orks are ah'eady going on in these tw-o

towns. In addition to this. sorne illegals are also making money by moving frorn here. a 4
thousand to Rs. per tipper trip. 'fhey' are taking up to 5 thousand. They are moving soil and
soil without an-v permission and dumping it in real estate plots. The real estate business is
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running on hundreds of acres of surrounding agricultural lands in these two towns. Take these

from here

Day surveillance..

The mining authorities have recently conducted some surveillance during the day due to
severe criticism of the large-scale mining from the Agraharam pit. So they are moving at

night. At i0 o'clock in the night. JCBs and tippers are running to the pit and the adjacent pit.
A11 day long, the illegals have an agreement with the real estate dealers and move the soii and

soil to the plots at night. It is alleged that the mining, revenue and police authorities are a\\'are

of all this but are not taking any action. This will greatly reduce the revenue of the
government. Even now, people w'ant the authorities to respond and protect the natural wealth.

Plots poured in reol estate

Area vacated b)t excavating the mound

are coming There is no Nathu who has already paid lakhs of trips to illegal and illegal real
estate plots. Some are spending crores of rupees without paying a single rupee to the
government. Soil movement has become an investment-fiee business. Some are using the
influence of political leaders to get angry. It is note *,orthy that there is no clarity w-ith the
revenue authorities as to how many acres this hill has. More than half of the mound is already
empty.

Permissions were not given to anyone - Saidu, Mining AD

No one has given permission to dig und dig soil in Agraharum Gutta. Legal uction will be

taken if anyone makes illegil noise without permission. lYe will check und tuke action even

at night.
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Mixin,e the M-vsamma gutta in the soil 
- ')

Navtelangana- S irisilla Town

Barkam Naveen Yadav- member of the BJP OBC state executive committee, alleged that the soil mafia iri
the district is turning Maisamma Gutta into soil. On Sunday, Barkam Naveen Yadav stopped those who
rvere digging and evacuating Maisanrma Gutta in Peddur suburb of Sirisiila Municipal. Later, he

complained to MMARO and said that the soil mafla is burying mounds in the soil without any permission

docur.nents as government work. He said that till norv 20,000 triples of soil has been moved in the narne of
government works. If soii is being moved on the pretext of government works and used as baranti on the

lands of realtors. the mining otl-rcials questioned u,hat is the secret behind the sighting.

To the AD of Mining on this matter

He said that if he complctirted, he was not uvailable and the phone was switched ofJ.. Even now the
authorities and rulers demonded that the naturul wealth should not be involved by the m{$ia.

Dare: 2610612023. Edition: RAJANNA StRCILLA. Page:
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Mounds are o)'sters

Sirisilla Urban: Stop the illegals.. control going without The,v are becoming econonricallv stronger by

robbing nature. Mounds are being excavated without permits. Even if it is happening in front of the eyes

of the authorities, those lvho do not care are starved. If the common people question, they do not
hesitate to attack. Suspicions are being raised that even the authorities are not looking after them, who are

more dangerous than the sand mafia. On the one hand they are looting the natural wealth and on the other

hand they are steaiing the government's income.

Fast shipping : Soil smuggling is going on in Peddur under Sirisilla municipal area. Day and night,
they are digging soil rvith JCBs and movins it in tippers. and the_r, are depleting the government's income.

Governrnent lands, Eddugr-rtta and Maisarnnra Gutta in the suburbs of Peddur are bein-{ encroached. As the

officials rvho are supposed to build it don't even look at the side of the hill" it prevents illegal transport of
soil it goes unchecked.Voluntary evacuation Besides lVlaneruvagu in Peddur suburbs, Maisa Mmagutta,

Eddr-rgatta. soil is dug r,r,'ithout any permission flom government lands. They are being moved. They are

making money by selling land to the ventures that flourished in Sirisilla's second bypass. lt is
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repofied that thev are charging Rs.3 thousand to Rs.5 thoLrsand per trip. The villagers are accusing the

authorities of not paying attention to the loss of natural resources due to arbitrary mining. Stronger
at night Mud movement will lre stronger at night.

Scattered excavations . Indiscriminate illegal movement of soil unattended mining,Revenue Officers A
source of government revenLre. Villagers allege that. There is no supervision of officials in government

offices durin-q holidays, rvhich is a nightmare for the illegals. They are moving the soil vigorously during

the holidays. Recently. on a -qovernment holiday. the local people stopped the tippers who were moving

soil iilegally and complained to the concemed authorities. Even now, people want the concerned

authorities Io pa,v attention and stop the illegal movement of soil.

The authorities do not care Soil is being excavated from the mounds in the suburbs olPeddur and Sardapur

without permission. ft is more intense at night. Cornpiaints have been made to the revenue and mir-ring

ar-rthorities many times but they are not paying attention. Illegal transportation of soil should be curbed.-

Barkam Navinyadav, Peddur.

Digging at rvill

They are excavating the mounds at lvill arrd looting tlre natural rryealth. Those who don't care or are digging

tlre soil at will. Authorities should tbcus on this matter. -Srinivus Goud, Peddur

We n'ill take strict action

Strictaction will be taken againstthose r,lho move soil rvitl,outpermission from the governmenl. We will
seize the vehicles that have rnoved soil in violation of the rules. People should provide information on

illegal soiltransport. -Viut Kumor, Sirisilla Tehsildar

Date: 04/0712023. Edition: Rajanna(Raianna District), Pa-ee: 9

Source : https ://epaperapp.saksh i. com/
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The Hey *nailefiSrr$ l*r:ed by Thi3 neit'y creatred Tel8ng'rr,;+ $tate ere
rurafiifnlg Ab(}lct 5E+; *f lh* laDouf force tthtch tS rnFre tnBn lhf? nlrttsnai
ever*ge oi 47ri's r+ u.-,gagud rn agricr-liture in Teiangana stat+ '!tn6ry.
ag.huitr.:re ;s the beckbffre sf rural hvelihood b+osting agriculture productt+rt
and th*reby reducir*g rural poveny is thE pflnte rnosl agenca a{ th+
G*vernment pf TelaflSana $tille

rainia,lfi

{*r restorElrnn ol

in the disrsitr{E *F Ka*mnagar,

uf u?ater
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De-silting is an important option for irnprovrng tank irrigation systern. This process aims at

removing accumulated silt in the tank bed, clearing foreshore encroachments and bringing the

tanks to their original capacity. The process of de-silting is done by means of heavy earth

moving machinery as shown in fig below.

b. Deposited on the submergible lands on the foreshore of the tank which can thus be

reclaimed and brought undercultivation. These newly cultivable areas become more

productive.

c. Excess silt than that has been usefully transported may be deposited on the down-
stream side of the toe of the tank bund.

To take up the de-siltation of tanks and decide upon the quantum of silt that can be

removed, the following procedure has to be adopted:

1" Preliminary investigation including collection of statistics regarding tank bed level and
pects need to be done

every 15m interval has to be taken in the tank bed area to decide the

37
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The Dry bed of a small water harvesting structure being cleared.
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The silt removed from the tank bed can be:
a. Transported by the needy farmers into their lands.



quantum of silt that can be objectively taken"

3. Trial pits upto impermeable layer of the tank bed may be taken at suitable intervals so

as to heip the measurable quantity of de-siltation. This will be a check against meddling

the impermeable layer leading to the tank becorning percolation tank.

4" The siit removed may be got tested for acidic irnpurities which may be harnrful for

agricultural growth.

Advantages of De-sl ltation :

1. lncreased availability of fresh water, elirninates fluoride risks through improvement of
ground water levels.

2. Usage of silt in the farms improves soilfertility thus reducing fertiliser usage, reduction

in the subsidy on fertilisers by the government which can be effectively diverted for

farm rnechanisation.

3" There will be increase in food productivity due to silt usage as an effective manure.

4. The soil rnoisture content in the farrn fields also increases.

5. This will rejuvenate the flood channels taking off from rivers and augment supplies to

irrigation tanks.

6. ln effect. there wiil be increase in storage.

P.ffi ffiK trAMD SYSTffiTV$

An OK Card is a condensed form of specifications and essential requirements for

achieving requisite workmanship and quality level of output.

' Shall be maintained in duplicate in two colours.

' The green coloured card shall form a part of the record of Q.C/Q.A.Wing and the

red coloured card remains in the custody of construction Wing.

' Entries in the OK Card shall be in English as wellas in the local language (Telugu).

' First column in the OK Card against the various activities shall be filled by Work

lnspector (Wl). The second column shall be initiated byAssistant Engineer/Assis-

tant Executive Engineer with dated signature against all the items. ln case of ab-

sence of Wl, the first column shall be left blank, butAE/AEE shallfill the second

colurnn.
o Authorization of commencement of any activity and/ or OK of any activity shall be

governed by the OK recorded byAE/AEE in the OK card.

' Deputy Executive Engineer shall record his observationsl comments in OK Card

during his visits to the work.

' Executive Engineers/ Superintending Engineers during their inspection of works

shall check these cards and record their comments, if any, on them.

' OK Card for each component shall be in duplicate.
Afterthe parlicular parl of the work is completed, the OK Card related thereof, shali be filed

of Executive Engineer, as a permanent record.in
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GOVERh'I TNT OF TELANGANA
AESTRACI

lrrigation & CAD Department - Minor lrrigation * Restoration of Ulinor lrrigation Tanks -
"tulission Kakatiya" - General Guidelincs - Orders *lssued"

IRRIGATTON & CAD {REFORLTS} DEFARTMENT

G.O.MS.No.44 Dated: 13-03-2015
Read the followlngr

From the Chief Engineer, Minor lrrigation, TS, Hyderabad, Lr.lctro. DCE-Il/ OTll
TO2lMission Kakatiya 12415, Dt: 05-03-2015.

ln the reference read above, the Chief Engineer, fulinor lrrigation, TS, Hyderabad
has informed that Tanks were the main source of inigation in Telangana for centuries"
Over a period of time, due to lack of proper maintenance and siltation, most of these
tanks have either shrunk or becor.ne defunct. Reduced availability of surface water has
resulted in over stress on the available groundwater resources. To bring back the past
glory to tank irrigation, the Governrnent of Telangana State have launched the "Mission
Kakatiya" (Mana ooru - I\4ana Cheruvui with community participation. The Siate is
cornmitted to ensure restoration of all the irrigation tanks in the next five years in a
phased manner.

2. The Chief Engineer, lvlinor lrrigation, TS, Flyderabad has requested the
Government to accord permission to use the rate structure, Tender procedure to hre

follE:wed and guidelines for the desiltation of lrrigation Sources"

3. Government after careful examination of the proposal of Chief Engineer, lllinor
lrrigaii*n, TS, Hyderabad hereby accord permission for following guidelines fcrrnulated
for the benefit cf al! those who are involved in execution of the works under lMission
Kakatiya.

I. GI,!IDELINf;$:
i. Frioritization ef tanks:

As the programme !s Cesigned to b* completed in next five y#ars, the following
criterion shall be followed for identifying the tanks for each year on priority.

4

a

b.

c.

d.

Tanks which have not been covered under the programmes like state ptan, RRR,
CBTIVIP shall be given priority.
Preference shall be given to tanks having dependable flows and reiatively larger
ayacut.
Preference sha!{ be given to the tanks where farmers agree io transport the silt te
the farm lands at their cost.
The chain tanks in the mandal shall be identified in the'Xst phase. Cost estimates
for ea*h individual tank in the chain including repairs of its feeder channel shall be
prepared. The Cantinuation of chain into the next mandal shall be identified at
Division / Sub * Division level.
The Rural Development Department has taken up removal of silt and certain
restoration works in 18,369 tanks during the last five years under MGNREGS.
Estimation for these tanks under $*ission Kakatiya shall be prepared, considering
the works already taken up so as t* avoid duplication of work. These tanks shall
preferably be taken up in subsequent years.
The process cf priaritization shall be done in consultation with the District lVlinisterl
local l\l LAlhi LClother Public representatives.
The details *f the tanks so identified to be taken up for restoraticn shall be
documented with their unique identification nurnber, geographical locations,

lic particulars along with the works proposed and cost thereof.
(Pro)
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h. Regular inspection and quality control checks shall be carried out as per normal
procedure.

i. Executive Engineer shall take photos before, during execution, and after
completion of work and upload on the website.

ti. Works te be take* up:

a. De-siltation.
b. Restoration of Feeder Channel to the tank"
c. Re-sectioning of lrrlgation Channels & Repairs to CM & CD works
d. Repairs to tsund, Weir & $luices.
e. Raising of FTL, wherever po*sible

iii. Estimates:

The estimates shall be prepared based on the standard data and current SSR and
shall be realistic.

Frcvrslons fo &e n?ade rn f&e esfimafes.'

1. The estimates shall be submitted in the proforma of comprehensive estirnate
to the Chief Engineer, I\l!inor lrrigation.

2. While according the Technical Sanction to the estimates, provisi*ns for
excavation of Silt and dumping the soil shall be provided separately so as to
facilitate thc farmers to transport silt to their fields.

3. Jungle Clearance for Bund and bed may be provided as per necessity.

4. The funds available under Tribal Area Sub Plan (TSP) shali be utilized for the
programme, ensuring that at least 40 % STs living in Tribal area are
benefitted.

iv" Sanction of estimates and finalization of tenders:

The works shali be sanctioned only after inspection of concerned officer as per the
norms given below. (Amount in Rs. Lakhs)

Task Powers deleqated ta Valu*

lnspection before
technical sanction

Executive Engineer Up to 100
Superintending Engineer 1 00"500
Chief Engineer ,Ab*v* **Cr

Technical $anction Executive Engineer Upto 5S

Superintending Engineer Sfi ta 1S0

Chief Ensineer l\i:ov* 1Sfi

Tender Approval

Executive Er:gineer Liplo 50

SuperintenCing Engineer upt* i00
Chief Engineer 100 io 1000

Co: irrriissioner ol Tenders Ai:nve 10$0

v. Tender Notiee / Docurnente:

' The Tender Notice or l{otice lnviting Tender shail be the customized document
that had already been approved.

. The customized tender documents shall only be used with applicable BOQ iterns.

. All the Works will be executed on tender basis only.
n Tenders to be called for each tank separately.

l1
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vi" Yhe schedule oftender prscsss:

Prnca*e Earlier Fro eont

1 Calling of Tenders 14 Days 7 Caiendar Days

2 Acceptance of Tenders 90 Days 7 Days

d Canciuding Aqreenrents 14Days 5 Davs

4 Additional security Deposit < 25 a/a <10%

The existing e-procurement platfonn is rnodified for use of h{ission Kakatiya.

All the new SE's & EE's shall obtain the digital keys from the APTS for utilization
of Mission Kakatiya Platform.

ln order to encourage local entrepreneurs, financial lirnits for class V Contractors
had been enhanced frorn 10 to 50 lakhs.

vii. Eid eapacity;

The available bid capacity will be calculated as (2 x A x lrl - B) where A is maximum
value of civil engineering works executed in his name in any one financial year during
the last 10 financial years, B is updated value of all existing commitments and hl is
number of years prescribed for completion of work for worke costing Rs. > 50.00lakhs.

Maximum of 5 No. of works or works costing not more than 2.00 crores shall be
awarded to a Contiactor in the caiegory of works costing upto Rs. 50.00 lakhs where
Single Cover System (i.e., Price Bid quotation onlyi followed. For the works costing
more than Rs. 50.00 lakhs where norrnal evaluation procedure for qualificaiion criteria
i.e., 2AN-B > ECV there is no iimitation in this category.

viii. Tender Premium:
1. Tenders with an excess of 5% and above of the estimated contract value (ECV)

shall summarily be rejected.
2. For tenders up to 10% less than the ECV of the work, no additional security deposit

is required.
3. Fortenders less by more than 10% of the ECV of work, the difference betueen the

tendered amcuni and 90% of the ECV shall be taken as additional security deposit
from the successful bidder in the form of Demand Draft at the time of agreement.

4. lf the percentaEe quoted by a bidder is found tc be either abnormally high or within
the permissible sealing llmits prescribed, but under collusion or due to unethical
practices adopied at the time of lendering practices, such tenders shall be rejected.

5. lf the bidder quoles higher percentage than that quoted in the previous call for the
same work, such shall be rejected.

6. No negotiations shall be allowed at any level.
7. Tenders from joint ventures are not acceptable unless otherwise stated specifically.
8. The action shall be initiated against the defaulting bidders as per the G.O. Ms.

No.1 74, Dt. 1 .S"2008 scn:pulously.

ix. Seignorage Charges:

The estlmate shall also include seignorage charges for the item of work of strengthening
of bund.

x. Defect l-iability Peniod:

The defect liability period is 24 rnonths from the date of completion of the work.

xi. Retention Money:

dapartment shall retain frcrn each payment due to the contractar @ 7 .5% of the bill
until cornpletion of the whole of the works
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il. Prccedure for 0e'*iEtation

The total quantity of silt to be excavaied from the tank is to be assessed in the first
instance.
Preliminary investigation including collection of statistics regarding tank bed level
and other hydraulic particulars shall be done.
To arrive at the quantum of silt, net levels at every 15 meters interval shall be taken
in the tank bed area.
The depth of silt shall be assessed judiciously, ensuring that there will be no
depletion of tank after de-siltation, partieularly in sandy / highly permeable bed soil
areas.
Trail pits up to silt depth of the tank bed upto original ground strata may be taken at
every {50 or 100) meiers interval, depending upon the size of the Tank bed.
The silt shalt be got tested for acidic impurities and its suitability for agriculture field
application.
lf the tank is full of water, tentative quantity shall not be proposed. The tank shall be
taken up later after depletion of water duly assessing the actual quantities.
Pre levels must be verified by Quality Control staff before execution as per l$ormal
Departmental procedure.
The excavation of de-siltation bed may be in uniform gradient between FTL contour
and siuice sill level contour.
The basic rate of excavation of silt frorn the tank bed is Rs. 40.10 I Cum without any
lead.
Out of the total quantity of silt to be excavated, based on the site conditions, the
quantity of silt which is not useful to the farmers shall be assessed and deposited
within a distance of not more than 1 Km. The rate for excavation and dumping within
1 Km is to be adopted as Rs. 71.5U Cum (40.10 + 31.40 for 1 Km lead). The above
quantity is to be included in the agreement and executed with the above rate.
Out of the balance, if the soils are suitable to be used for strengthening of the bund
the same may be proposed with a rate structure as per IRR DAW 5-5, i.e., Rs.
141.00 / Cum including excavation. The bed of the tank is to be used as a qr.rarry for
bund improvement. Applicable seignorage charges are to be added.
The balance silt is proposed with excavation rate only i.e. Rs. 40.10 I Cum,
assuming, farmers transport the sili to their fields at their own cost.
The above rates shall be revised from time to time as per the prevailing SSR.
Provision of transporting the silt to a dumping yard not more than 1 Km is to be
provided in the estimate in case, the fanners do not come forward for transportation
of silt to their fields while execution of work. This lead should not be included in the
agreement. Depending cn the farmers willingness to transport silt, the situation shall
be assessed for taking further action.
lf more lead is required, decision shall be taken by the competent authority.

Suitable lands may be identified for dumping of spoil with the involvement of local
villagers.
The particuiars of the Shikan: submergence map to be developed by Revenue &
lrrigation Authorities and FTL contour maps are to be prepared duly conducting net
leveling and shall be made as permanent record.
The cadastral maps along with Geo - referencing shall be prepared for the ayacut
coming under each tank.

Ill. R.epairs to Bund, Weir & Sluices and raising of FTL

i. Formation of Embankrnent:
. All the tanks shall be restored to its original FTL by raising the weir where

they are disturbed or lowered.

RAJF
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The aspect of raising FTL wherever feasible economically shall be examined
in detail and proposed.

Jungle Clearance for Bund and bed shall be provided as per necessity.

(Pro)i,
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B The following procedure shall be adopted while considering raising the FTL
and foreshore patla lands, to avoid submergence and LA issues.

a. On the acceptance of foreshore patta farmers, FTL of the Tank shali be
raised and the bund shall be raised with de-silted useful soil* frorn tank bed.

b. The slope of raised bund at FTL contour shall be taken care aEainst rain
gullies by providing revetment.

. Get the top soil, vegetation and sand patrches removed to complete
depth

. Scarify the ground and wet properly

. Obtain Practor's Density, Optimum l\Ioisture Content from the lab
for the useful soils and borrow soils.

" Provide Cut of Trenches according to height of bank

' Raise embankmenl with uniform horizontal layer cf 25cm thickness
. Break clods, remove roots, big boulders, other rnaterials larger than

80mm from the soils used in the embankment
. Supplement deficit moisture vvhenever reguired
n Provide extra offset on both sides of bank
. Compaction with B to 10 tonnes power roller

" Conduct field compaction tests and determine compaction co-
efficiency

. Check embankment profiles periodically

. Ensure I minimum nurnber of passes

. Provide 10% allowance in sefting profile of the embankrnent

ii lffeirs:
* The rvr:ir !*rtgth sha{l L're checked f*r ivlFLr

' ileniaSed jcirrts shall h+ pr:inted after i'enr,:ving io*se mc$ar, raklng and
cieanilq tl.,itli wat*r.

* 1t shaiJ l";* curad thorougl':iy.

tV. Rest*r'ati*n *{ F*edsr S}tarene$ t* t}:e tank:

" Feeder channels are to be checked for the carrying capacities and section
brought to the designed secticn for realizing inflows into the tank.

" Sili remaval in the feeder channel and repairs to Chd&CD works shall be taken up
for effective operation of the feeder channel.

. The channei hank shall be brought to TBL with proper compaction.

" The regulator of feeder channel, pickup anicut are to be ensured for diverting the
required supplies into the tank through the feeder channel.

V. Re-secticnlng of lrrlgaticn Channels & Repairs to CM & GD works:

. Channels should be restored to the designed earthen secticns.

. Channels shall be lined selectively after approval of the design by the competent
authority"

. Repairs to the damaged irrigation sluices shall be taken top priorlty.

. lf necessary, replacement of existing plugs with screw gear operator steel
shutters shall be done.

(Pro)
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Vl. Cornmunity Participatisn:

. All the tank users who are directly or indirectly dependent on it such as farmers,
fishermen, livestock grazers and washermen etc., shall be the beneficiaries.

r The importance of traditional practice of tank silt application, maintaining assets
of the restored tanks shall be propagated by organizing Kelajathras and other
media in all the tank villages.

c ln many villages, Gram Sabhas have passed resolutions expressing their interest
for active participation in tank restoration and application of tank bed silt in their
fields.

. The project shall thus adopt a parlicipatory implementation strategy.

" Financial contributions by interested persons / groups for tank restoration.
Vll. Recreation Water Bodies:

One tank at every Assembly Constituency Head Quarters rnay be taken up and
developed as Recreation Park, [/ini Tank bund.

4. The Chief Engineer, IVIinor lrrigation, TS, Hyderabad shall take necessary action
in the matter.

(BY ORDER AND tN THE NAt\tE OF THE GCIVERNOR OF TELANSANA)

Dr. SHAILENDRA KUIUAR JOSHI
PRINCIPAL SECRETARY TC GOVERNIV|ENT

TO
The Chief Engineer, Minor lrrigation, TS, Hyderabad
The Engineer-in-Chief {lrrigation Wing), I & CAD, Hyderabad.
All the Engineers-in-Chief & Chief Engineers of I&CAD Dept.
The Commissioner, Commissionerate of Tenders, Hyderabad
Copy to:
The P.S. to Hon'ble Chief Minister
The Prl.Secy. R&B Department
The Prl. Secy. PR&RD Department.
The Prl. Secy. MA&UD Department
The Engineer-in-Chief {R&B), Admn, Hyderabad.
The Engineer-in-Chief, Admn ,PR&RD Dept., Hyderabad
The Engineer-in-Chief, PH Dept, Hyderabad
The P.S. to Hon'ble Minister, lrrigation
The P.S. to Hon'ble Minister, R&B
The P.S. to Hon'ble Minister, PR
The P.S. to Hon'ble Minister, I\llA&UD
The P.S. to Prl.Secy. I&CAD Department.
SFISC

i* 0RY'IARDEil. :BY ORDERII

SECTiON OTT|CER

*
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RTlAct-2005

From:
Shri.K. Kranti Kumar,
Publ ic I nformation Officer,
Executive Engineer, Division No.8,
lrrigation Range -ll, Rajanna Siricilla
District..

,TRUE TRANSLATION//

// REGD POST ACK DUE//

Government of Telangana

Irrigation & CAD I)epartment

To:
Shri.B. Ravi Teja Goud,
house. no. 1 -231 A, kolanur,
Konaraopet, Rajanna Sirisilla,
Phn no.9493109462.

Letter No. EE/D.8 / lc-ll / RTI-2005/P|O /APIOIAB l{.1l 4431G DL2410512024.

Sir,

Subject:- Furnishing of information received by RG Shri B. Ravi Theja Goud, R/O
Kolanur, Konaraopet under the Right to lnformation Act-2005 Act - 2005

Direction:- Shri B.Ravitheja Goud Date of Application'. 08-04-2024 Date of Arrival at
this Office: 25-04-2024.

The information sought by the above instruction is as follows.--

1. Mission Kakatiya Project copies of information showing which areas of the following

Rajanna Sirisilla districts have been excavated phase wise are.Attached to this letter.

2. lt/ission Kakatiya Project Work started on 28-02-2015 in the purview of this office and the

work of Mission Kakatiya Phase-lV is in progress.

4. This information is not available as no work has been done in the purview of this office

under Central Government Amrit Sarovar.

5. Ponds in Peddur, Venkatapur, Eddugutta vicinities, their boundary survey numbers, their
maps are not available within the information office.

Attached; ( )copies,

sd/-
Shri.K. Kranti Kumar,

Public information offi cer

Executive Engineer,

Division No.8, Irrigation Range -

II, Rajanna Siricilla District.v
72\k
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SI
No Name of work Village Mandal

1 Jangavani kunta Bonala Sircilla
-*2 Kotha Cheruvu Peddur Sircilla

3 Oora Cheruvu Mustipally Sircilla
4 Edula cheruvu Chandrampet Sircilla
5 Ra malaxmanlakunta Va n pa Ily Veeranapally
6 Kotha Cheruvu Garjanapally Veeranapally
7 Dharmaram Cheruvu Acjavipadira Veeranapally
B Venkatrayani cheruvu Kancherla Veeranapally
9 Kamuni Cheruvu Akkapally Yellareddipet

10 Lingaiah kunta Thimmapur Yellareddipet
11 Edula cheruvu Almaspur Yellareddipet
12 Galam Cheruvu Gollapally Yellareddipet
13 Gundla cheruvu Banda linga m pally Yellareddipet

14
Mysamma Cheruvu
(Oora Cheruvu Sinqaram Yellareddipet

15 Chowda m ma Cheruvu Korutlapet Yellareddipet
16 Pedda Cheruvu Du mala Yellareddipet
17 Gidde Cheruvu Yellareddipet Yellareddipet
1B Tekulapalli Cheruvu Narayanpur
19 P"arnaji Chei-uvt-r Narmala

et
Gambhiraopet
Yellare

20 Masjid Cheruvu Mustafa Nagar Gambhiraopet
2t Chintal cheruvu Mustafa Naqar Gambhiraopet
22 Mangamma cheruvu Gambhiraopet Gambhiraopet
23 Antaiah cheruvu Mucherla Gambhiraopet
24 Namaz Cheruvu Gambhiraopet Gambhiraopet
25 Venkatadri Cheruvu Gqfn bh ira o pet Gambhiraopet
26 Erra ku nta Gorentala Gabhiraopet
27 Lingam Cheruvu Samudralingapur Gambhiraopet
2B Kotha Cheruvu Kondapur Mustabad
29 Kotha Cheruvu Namapur Mustabad
30 Chintal cheruvu Cheekodu Mustabad
31 Kotha Cheruvu Chippalapally Mustabad
32 NJarnapur Mustabad
'1 -)JJ

Mallareddy Cheruvu
Peocia Cheruvu Mustabad Mustabad

34 Na ma Lur Mustabad
35 Moth ku la kunta Terlumaddi Mustabad
36 Maddikunta Mustabad
37 Morrewan cheruvu Badnakal Mustabad
3B Sevalal Thanda Mustabad"
39 lingamkunta Mustabad Mustabad
40 Veerasamudram Pothgal Mustabad
4T Pedda Cheruvu Na mpa lly Vemulawada mandal

Pedda Cheruvu Shatrai r'ally42
43 Rompi Cheruvu Vattemula Vemulawada Rural
44 Posani cheruvu mallaram Vemulawada Rural

STATUS OF MISSION KAKATIYA PHASE-I
WORKS

Vemu lawada mandal

5t e'Ravt\t*3c-

!

*\\: llr;l
D,'j

Medlu cheruvu
-tt

Oora Cheruvu

Soutla Kunta



SI
No Name of work Village Mandal

45
Erra ku nta/Ooradavani
Kunta Nagaiah pally Vemulawada Rural

46 Oora Cheruvu Ed u rugatla Vemulawada Rural
47 Lingam Cheruvu Chekkapally Vemulawada Rural

4B Kotha cheruvu
Achanapallyl
Marripalli Vemulawada Rural

49 Vankasamudram Nookalamarri Vemulawada Rural
Kummarikunta Kolanur Kona raopet

51 Keshavarao cheruvu Ven katraopet Kona raopet
52 Pedda Cheruvu Naqaram Konaraopet
53 Oota Cheruvu Nagaram Konaraopet
54 Rangani Cheruvu Vattimalla Konaraopet
55 Erra ku nta Dharmaram Konaraopet
56 Pedda Cheruvu Ramannapet Konaraopet
57 Pedda Cheruvu Dharmaram Konaraopet
5B Pedda Cheruvu Malakpet Konaraopet
59 Ghat-Ghat Cheruvu N iza mabad Konaraopet
60 Bhuruqu cheruvu Kanagarthy Konaraopet
61 Yellaiah Kunta Rudranqi Rudrangi
62 Komati Cheru Ma na la Rudrangi

63 Pedda cheru (Patha Cheru) Manala Rudranqi

64 Kotha Cheruvu
Ash i i-eddi paiiy' i n / t:.
Thimmapur Chandurthi

65 Oora Cheruvu M uda pa lly Chandurthi
66 Mala kunta Chandurthi Cha nd u rthi
67 Gurunatham Cheruvu Kattalingampet Chandurthi
6B Vengal Cheruvu Ma llial Cha nd u rth i

69 Erra Cheruvu Sanuqula Chandurthi
70 Bhavanla Kunta Narsingapur Chandurthi
7T Oora Cheruvu Engal Cha nd urthy
72 Kotha Cheruvu Boinpally Boinpally
73 Nayini Kunta Ramannapet Boinpally
74 Lakka Kunta Ma rla pet Boinpally
75 Nalla Cheruvu Thadaqonda Boin pa lly
76 Bandha (Bantla) Kunta Korem Bcinpally
77 Bu ruq u ku nta Ananthapally Boinpally
7B Chituku cheruvu Vardavelly Boinpally
79 Oora Kunta Gundannapally Boinpally
BO Oora Cheruvu Dundrapally Boinpally
B1 Nakka (Nalla) Kunta Burugupally Boin pa lly
B2 Thoorpu Cheruvu Boinpally Boinpally
B3 Oora cheruvu Narasingapur Boinpally:
B4 Larqe tank Vilasagar Boinpally .; . *

B5 Baswapur Thangalapally
86 Muthya Cheruvu Badenapaliy Thangalapally
B7 Nalla Cheruvu Kasbe katkur Thanqalapally
BB Medipally cheruvu Gopalraopally Thansalapally

5B B Koli$qJ "--

50

:4

Somaiah Cheruvu



SI
No Name of work Villase Mandal

B9 Pedda Cheruvu iillella Thangalapally
90 Gopala Cheruvu Ankusapur Thanqalapally
91 Kathulava niku nta Nerella Thangalapally
92 Oora Cheruvu Thadur Thangalapally
93 Anthappa Kunta Anantharam Etlanthakunta
94 Linqaraj Kunta Jawa rpet Ellanthakunta
95 Requla Kunta Vallampatla Ella ntha ku nta
96 Thummalakunta Thippapur Ellanthakunta
97 Kasamkunta Thippapur Ellanthakunta
9B Erra Kunta Eilanthakurnta Ellanthakunta
99 Kammari Rajula kunta Velqipur Ella ntha ku nta

100 Ba rlava niku nta Somaripet Ellantha kunta
101 Bi'iivani kunta Vanthadupula Ellanthakunta
102 KondaiahKunta M uska n pet Ellanthakunta

103
Nooti Kunta(Budida
Ku nta')

Thalapalli Ella ntha ku nta

104
Pathiku ntacheru/Near ta n k
a/c, l/s

Pathikuntapally Ellanthakunta

105 Kosa n iku nta Anantharam H/O
Anantharam

Illanthakunta

STATUS OF MISSION KAKATIYA PHASE .II WORKS
-> 1 Mysamma cheruvu peddur Siricilla

) I L.,*. 1,t..*r-
iriUiiliJ r\L.lilL.j Sarciapur Siricilla

J Kotha Cheruvu Bonala Siricilla
4 Pedda Cheruvu Bonala Siricilla
5 Kotha Cheruvu M.T.B Siricilla
6 Appasamudram Kunta Korutlapet Yellareddipet
7 Agurtha Kunta Boppapur Yellareddipet
B Korla Kunta Dumala Yellareddipet
9 Vadlavani Kunta Rajannapet Yellareddipet

1n Soutla Kunta Haridasnaqar Yellaredd ipet
11 Sangam Cheruvu Gollapally Yellareddipet
12 Akkapally Yellareddipet
13 Tekulapally Cheruvu Pothireddipalle Yellareddipet
74 Bavaji Cheruvu Venkatapur Yellareddipet
15 Potha Rayuni Cheruvu Kancherla veei'napalli
16 Parha Cheruvu Garjanapally veernapalli
I7 Rayini Cheruvu Maddimalla veernapalli
1R kothapally Gambhiraopet
19 kurmavani kunta Srigadha Gambhiraopet
20 Kondegala Cheruvu Srigadha Gambhiraopet
2l a nugoni cheruvu rrrJ,$Xq;a Narmala Gambhiraopet
22 Maddula Cheruvu Iw Lingannapet Gambhiraopet
Z5 Girigantivani Kunta Narmala Gambhiraopet
2-4 Anderi Kunta \\e\', lq I\agampet Gambhiraopet
25 Narsam CheruvuK*\ .{.Y Dammannapet Gambhiraopet
26 M ysa m m a ch e ruvr$.,n;,rl' Gajasingavaram Gambhiraopet

Oora Cheruvu kotha pa lly Gambhiraopet

Siricilla

+

51 g"qo1i\L.) a=

Padmavathi Kunta

Patel Cheruvu



SI
No Name of work Village Mandal

lo Pedda Cheruvu Dammanapet Gambhiraopet
79 Ramasamudram Cheruvu Mucherla Gambhiraopet
JU Oora Cheruvu Mucherla Gambhiraopet
31 Talla Cheruvu Lingannapet Gambhiraopet
2') Ramaiah cheruvu Moraipally Mustabad

11JJ

kotha l<unta /Rameshwaram
Ku nta cheekodu Mustabad

34 Bhramhani Cheruvu Chipallapally Mustabad
35 Uppala Kunta Morraipa lly M usta bad

36 Patel Cheruvu Chippalapally Mustabad
)-1 koneti Cheruvu Namapur Mustabad
?oJU Venkaiah Kunta Mustabad Mustabad
39 Chintal Cheruvu Gudem Mustabad

Karnala Kunta Pothugal Mustabad
Linqa Samudram Pothugal Mustabad

40 Oora Cheruvu Badnakal Mustabad
4t Kondasamudram Gudem Mustabad
42 Regula cheruvu Terlumaddi Mustabad
43 Gannevani Kunta Pothugal Mustabad
44 Pedda Cheruvu Kondapur Mustabad
45 Erra Cheruvu Gudem Mustabad
46 Pedda Cheruvu Avunoor
47 Gudi Kunta liampaily
4B Laxmipur Cheruvu Vemulawada
49 Bamanla Kunta Marupaka Vemulawada

(n
Gudi Cheruvu
(Oora Cheruvu) MTB Vemulawada Vemulawada

\t Koutam Kunta Mallaram Vemulawada Rural
L' Kareed kunta Venkatampally Vemulawada Rural
53 Karnala Kunta Vattemula Vemulawada Rural
54 Peddabamani Kunta Ba lrai pa llv Vemulawada Rural
55 Nagula Kunta Naqiahpally Vemulawada Rural

56 Buddasamudram/ Batla kunta Nookalamarri Vemulawada Rural
r1 Geedi Cheruvu Nimmapally Konaraopet
5B Chennaraini Kunta Suddala Konaraopet
5v Servai Cheruvu lJizamabaci Konaraopet
60 Mallareddy Kunta Ramannapet Konaraopet
61 Bogudu Kunta Kanagarthl Konaraopet
6Z Pedda Cheruvu Pallimakta Konaraopet
63 Amudala Kunta Shivangalapalli Konaraopet
64 Yellamma Kunta Nizamabad Konaraopet
65 Oora cheruvu Marrimadla Konaraopet
66 Masin cheruvu konaraopet Konaraopet
67 Arla Kunta Malakpeta Konaraopet

Parrela Kunta Kolanur Konaraopet

6B Pick up weir across a Course
I

Venkararaopet Konaraopet

Mustabad

6c> &Rqv,'{\9-

I -. *.



Mandal
SI
No Name of work Village

69 Naqanna Kunta Konaraopet Konaraopet
Konaraopet7A Narayan cheruvu Vattimalla

Joqapuram Chandurthy77 Lingam Cheruvu
Chandurthy72 Erra Kunta Ananthapally

Bandapally Chandurthy/J Kummari Kunta
Chand u rthy/4 Kolimi Kunta Yangal

75 Thallacheruvu
Near Ramaraopally,H/o
Sanugula Chandurthy
Itlarrigadda Chandurthy76 Komati Kunta

Pullainaqari Kunta Thimmapur Chandurthy77

7B Thippaiah Cheruvu Mallial Chandurthy
79 Anduqula Gutta Chandurthy Chandurthy

Sanuqula ChandurthyBO Yellaiah Kunta
Bt Oora Cheruvu Sanugula Chand u rthy

Rudranqi RudrangiB2 Gollapulodl Cheruvu
B3 Voddaravanki Kunta Stambampally Boinpally

Ananthapally BoinpallyB4 Oora ku nta
B5 Dina kunta Vilasagar Boinpally
B6 Buruqu Kunta Ramannapet Boinpally
B7 Garla Kunta thadagonda Boinpally
BB Reddi kunta Boinpally Boinpally
B9 Marlapet tsoinpaiiy
90 Karkalamma Kunta Malkapur Boinpally
91 Bandam Kunta Ananthapally Boinpally
>Z Kishtamma Cheruvu Korem Boinpally
93 palle kunta baswapur Thangallapally
94 Patel Cheruvu lillela Thanqallapally
v5 Mandani cheruvu Narsimhulapally Thangallapally
96 Pedda Cheruvu Sarampally Thangallapally
97 Sakhi Cheruvu Kabekatkur Thangallapally
9B Acham Cheruvu Ankusapur Thangallapally
99 Mallanna Kunta Mandepally Thangallapally

100 Erra Kunta Baswapur Thangallapally
101 Nalla Kunta lillela Thangallapally
102 Kotha Cheruvu Jillela Thanqallapal!y
103 Rayani Cheruvu Venuqopaipur Thanqallapally
to4 Raavi Kunta Kasbekatkur Thangallapally
105 Oora Cheruvu Thangalapally Thangallapally
106 Bawani Kunta Rallapet Thangallapally
t07 Gogulavani Kunta Cheerlavancha Thangallapally
108 Rayani Cheruvu Obulapur Thangallapally

109

Bavandla Kunta
I Bramanu an"rr@N Obulapuram Ellantha kunta

110 Amadula Loddi i1$7 Thippapur Ellantha kunta
111 Namali Kunta iisf **"tarri^1'1 Muskanipet Ellantha kunta

172
Bathukamma
Cheruvu

ch6hd\p.r"d8'lH"/'"\[x'""':{_"r}
Vallampatla Ellantha kunta

.-i?E,

G\ 'B'R"r)\s.{1"^.

Gudi kunta

:. i



SI
No Name of work Village Mandal

I t-
_L .t" J .lilkarani Gundala Kunta Thi ppapu r Ellantha kunta
114 Sarvar Cheruvu Pedda Lingapur Ellantha kunta
115 Komati Kunta Thallapally Ellantha kunta

116

Pothanna Kunta / (pothani
ku nta ) Thallapally Ellantha kunta

117 Rangampeta Cheruvq Kandikatku r Ellantha kunta

1_ Kudi i(unta Thimmapur Yellareddipet

2 Peddamma Kunta Gundaram Yellareddipet

f
J

TeeAertFanrel T-om Mysa m ma
Cheruvu(Oora Cheruvu) Singaram Yellareddipet

4 lakkula Cheruvu, Boppapur Yellareddipet

5 Feeder Channel to Gundla Cheruvu, Bandalingampally Yellareddipet

6

Feeder Channel of Chowdamma
Cheruvu Korutlapet Yellareddipet

7 Gidde cheruvu M.T.B Yellareddipet Yellareddipet
o Puliseru Kunta Veernapally Veernapally

9 Maruganti Kunta Rangampet Veernapally

10 FDR venkatrayini cheruvu Kancherla Veernapally

11 Kotha Kunta Lingannapet Gambhiraopet

t2 Namaz cheruvu M.T,B Gambhiraopet Gambhiraopet

13

Singasamudram teeder channel to
Ramaji cheruvu Gambhiraopet Gambhiraopet

74

Restoratron or
Gambhiraopet Project Feeder
channel to Raamaji Cheruvu Narmala Gambhiraopet

15 Palle Kunta/Pule Kunta Mustabad

to Feddder Channel to Pedda Cheruvu, Avunoor

77 Feddder Channel to Pedda Cheruvu, Kondapur

l.o Pedda Cheruvu M.T.B Mustabad Mustabad
19 Kamaraj Kunta Marupaka Vemulawada

20 Bandla Kunta Nagaiah pally H/o.Marripalle Vemulawada

2T

Kesanamawa nipalli kunta/Avusuloni
Ku nta Vattemla Vemulawada

22 Ani Kunta/Bollem Cheruvu Fazu la nag a r Veinulawada
")? [-'aiiavani Kuni:a, Chandragiri Thetttaku nta

24 Ayyavari Kunta Ayyavaripa I li H/oSan kepally Vemulawada

25 Feeder Channel of Pedda Cheruvu Nampally Vemulawada
26 Lalapalli Kunta Vemulawada Vemulawada urban

Konaipally
2B Oora Cheruvu Marupaka

29 Pallimakha Konaraopet

30
New Tank across Sungle
stream/kotha cheruvu, Shivangalapally Konaraopet

JT Konaraini Cheruvu ,, Konaraopet Konaraopet

32 Boggula Gandi Marthanapet Konaraopet

STATUS OF MISSION KAKATIYA PHASE-III WORKS

Mustabad

Mustabad

Mustabad

Vemulawada

Vemulawada
Vemulawada

6z-- ts"Kavtitop*

Patel Cheruvu
7 v,'r'{ X*;.'

Kummari Kunta



SI
No Name of work Villase Mandal

::lv""ruppa Kunta Nimmapally Konaraopet

34 Bathukamma Kunta Mangallapally H/o. Suddala Konaraopet

35 Rondlavari Kunta Nizamabad Konaraopet

36 Gurramvani Kunta Dharamaram Konaraopet

)/ Potharayani Cheruvu Nizamabad Konaraopet

3B Suddala Konaraopet

L+l

Feeder channel to Oora Kunta,
Kolimi Kunta, Laxmanna Kunta , Engal Chandurthy

A11L Levidi Cheruvu Ramannapet H/o. Chandurthy Chandurthy

+J Kotha Cheruvu, Engal Chandurthy

44 Yadagiri Kunta, Ba ndapally Chandurthy

45 Dharamasagar Kunta Ananthapally Chandurthy

46 Jonna Kunta Lingampet/Ma llia I Chandurthy

47 Dharmava ni Kunta/Thu ngaku nta Jogapur Chandurthy

4B Bachala Kunta Marrigadda Chandurthy

49 Ayyavari Kunta Thimmapur
50 Edula Kunta/Edula Kunta Ananthapally Boinpally

51 Dharamayya Kunta Thadagonda Boinpally
(, Linqadevi Kunla Burugupally Boinpally

53 Bommalakunta /Brahmandla Kunta Stambampally Boinpally

54 Manuwada Kunta Malkapur Boinpally
55 I'randhi Kuntal Nacjimi kunta Marlapet H/o Vilasagar Boinpally

tre
Bandam Kunta
Ku nta

/Basavani
Thadagonda Boinpally

c,-7 Ramula Kunta Mandepally Thangalapally

5B
'fhirumala Kunta Baddenapally Thangalapally

59 ['{ula samudram Cheruvu Ankireddypally Thangalapally

60 Feed Yellamma cheruvu,
Ramannapally H/0
Badennapally

b_t Buchaiahqari Kunta Kasbe Katkur
61 Chintal Kunta Near Gollapally, Repaka (V) EllantahaKunta

56

Somarampeta Check dam to Feed
pedda Cheruvu, Repaka EllantahaKu nta

63

l-eeder channel lrom Mellam
Cheruvu Checkdam to pedda
Cheruvu Peddalingapur EllantahaKunta

64 Beerappamatu Ka nd ikatku r Ella ntaha Ku nta

65

Bikkavagu matu at Ellanthakunta to
chintal cheruvu Gallipelli Ella nta ha Ku nta

66 Jala Kunta Vanthadpula EllantahaKunta

67

Dharmasani Kunta / El cheruvu
ku nta Gallipelli Ella ntahaKu nta

Singaraya Kunta/Sinaraiah Kutna Rahimkanpet Ella ntahaKu nta
69 Peddamma Kunta muskanipet Ella nta ha Ku nta
/0 Velipuram/ Veljipur EllantahaKunta
7I Anantharam Project l- 1t Anantharam Ella ntahaKu nta

Chandurth

Than ala

Than la

\l\\s 6: S.n**\"__

lr

Oora Cheruvu

6B

Oora Cheruvu

5
...1 l0?2

6,U, 
tt'ttto'



.1" Dharmaram Cheruvu Venkatapur Yellareddypet

1 Oora Cheruvu Akkapally Yellareddypet
2J Edula cheruvu Korutlapet Yellareddlpet

4 Chinna kambala Kunta Dumala Yellareddipet

5
-lhimmasi Kunta Yellareddipet Yellareddipet

Erra Ku nta Gundaram Yellareddipet

7 Bungoni kunta Almaspur Yellareddipet

B S:arnbaiah Cheruvu Namapur

Cheekodu

M usta bad

9 Komati Cheruvu Mustabad

-LU Uskamallaiah Kunta Morra ipally Mustabad

11 f luka Cheruvu Mustabad

72 Ivlosalonl kunta Badnakal

TJ Ghulam Hussain Cheruvu M ustafanaga r Gambhiraopet

T4 Nayini Kunta Kollamaddi Gambhiraopet

15 Kummari Cheruvu Gajasingavaram Ga m bh iraopet

1"6 llangadi cheruvu kothapally

17 Oora kunta Konaipally Vemulawada

1B Gundla Kunta N aga ia pa llylMa rripally Vemulawada rural

19 Chintala Kunta, Maru paka Vemulawada

20 Devathala Cheruvu Mallaram Vemulawada

27 Anicut Across Gangi Vagu

/rnicut aci-oss iviuiavagu

Sankepalli I Ayyavaripally Vemulawada
)) Mallaram Vemulawada rural

23 Ganganari Kunta Kistampet, H/o. Bandapally chandurthy

74 Laxmanna Kunta Engal chandurthy

25 Pedda Kunta Marrigadda chandurthy

26 Borrankada Kunta Kolan ur Konaraopet
1'l Girramvani kunta Darmaram Konaraopet

2B Mella Kunta Pallimaktha Konaraopet

29 Saniga kunta Marthanpet Konaraopet

30 Oora Cheruvu Ga ndilachapet Thangalapally

JL Konarai Cheruvu Ramannapally Thangalapally

Bondrai cheruvu Ankireddypally Thangalapally
2?JJ Komati Kunta Ra mcha nd ra pur Thangalapally
2AJT Patirajam Project/ Nakka Vagu lillella Tha nga la pa lly

35 Andheveni Kunta Stambhampally Boin pally

36 [1ondi Kunta/Golla Konda Kunia, Stambhampally Boinpally

Karunam Kunta Malkapur Boinpally

3B Andha Kunta/Bandam Kunta Thadagonda Boinpally

39 [:rra Kunta Repaka Ellanthakunta

40 Pangadi Cheruvu Peddalingapur Ellanthakunta

47 Yenna Kunta Repaka Ella ntha ku nta

42 Ammakunta Vanthadpula Ellanthakunta

+J Oora Kunta /Patel Kunta Somarampeta (V), h/o. Repaka Ellanthakunta

44 Banjerukunta /Thalarivani Kunta Obulapur Ellanthakunta

45 Boyadamma Kunta Pedda Lingapur Ellanthakunta

46 chakalrva n iku nta (Narredypalli) Vanthadpula Ella ntha ku nta

SI
No Name of work Villase Mandal

STATUS OF MISSION KAKATIYA PHASE-IV WORKS

Mustabad

Gambhiraopet

(q ts'R*r.{Lgo'-
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Cheekod u
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\{ehicle *etaiEs

,V
:::: i. i.ij :i :-,:r'1r-:

!7 :,,l :r. i':i..,,rL : ]..-.,.:ti:a,.::.:.:.1:.: V

i.;, i-.r:-: : :,.. t=,a.;.: 4.:-:;.-4.,

!ri. i:j;:1::i]::::]:j:1.!:r:::::,:. li

iil t: ::,ai.,ii ii.:ii! r:.i':i..r.iii-i i,,!...1 I i: ],i i.j:

:
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Veh icle ffieg istratimn $earch

Select Search Element:x REGISTRATION NO v
Enter Search Element:* AP15TC6662

Enter Last 5 Digits of Chassis Number* 21460

507415

Captcha.x

GTT DPIA CLTAfr

g& 
" 

I : Pcwereri iy Ciii5 {,;cr*puiers iiri

{S

'v
i

\,
4

p
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!r'
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https://tgtransport.net/TGCFSTONLINE/Reports/VehicleRegistrationSearch.aspx

46 l/-

DIESEI-Registration rio:lae t srCoeoz Fuel Type:

Owner cTt0I.ts
IKSRN'*"tlcorustnu Vehicle Colsr; UVHITH

vehicte class:lcooos CARRIAGE Maker's f{arne: TATA. t\4*l0RS Ll-il

t_PK1618TCtsS1il TtPrlER Cl-t rrC
NSLPRFIXEDCABBT

I
Mfg.Year:101/1112013

{
Maker's Class

Bate 0f Registration: J4lA2l2AGEngine No:lat lossxxxxx

Finaneier: YtrS BANK LTDchassis ruo:lnttaraaoo2gD3NXXXXX

Prev Registration ruo:lnroowrrxxxxx Re6istration
Authority IIIA KAil dN.AGA|?

Harvester Chassisl
No:l

$tatus: A*TfVE

B8ovi&ej *-- 1 la'

5#r4 f 5



Welcome To TRANSPORT DEPARTIVIENT GOVERNMENT OF TELANGANA- INDIA7121124,5:53 PM

Vehicle Detaiis

l":n, t'::=':.: E:r .:,. i _.J t1.:-:'tr:,:,'r a l,-:,i i.]:::-::--l:' :-;i:: V

.r ri, .,. ,..,,-'. . .. .i.i .,.. i._;,: !-.:: ..,. j; -..-." -,
: -': ::,:,'... ..|. i f li ::* ir a;;';1,';'l.j :v il t; i':;; l a:,. - .

it.-... -.i:.r r.r. r:r : .: .....:;.:.-1. :: ::i: r :.:,, :: , ;...:-
...:a:,-::: :. :a r: ; :: -i::,1.} I j-:: :.,j !; I:.:

i-].::i-:i:i

f-ri-rri :r. I :i. a::..:,at:;:.i..

i!:r: ai;'.i':-,i :. i+;i
C

, t',;'.::- 1:: ::r:rt: ':.:r_:ii'i ::ji:i5::.,-.: :-ri:r:..jr-;:::::;:r::

Vehiele RegEstratiom $emrehl

Select Search Element:* REGISTRATION NO v
Enter Search Element:* TS02UA8885

Enter Last 5 Digits of Chassis Number* 26251

635806

Captcha:*

i-gElxs4j lffii

{ !s9sero -,."r,e e I L) LIIS l",r:''c.,'tl-! : t.,

{;

v

httpsJltgtranspert.net/TGCFS-IONLINE/ReportsA/ehicleRegistrationSearch.aspx

Fuel Type; NtECtrii
Registration No:{TS02UA8886

{

owner Nr-",i[SnsrRUCloN s Vehicle Co{or; AIHITE & CREAILI

,J
Vehicle Class:IGOODS CARRIAGE

t
f!?aker's Narne; TATA fuIIOTORS LTD

i\fiaker's Class LPK161 STCBSIII TIPPER CH TFC
NSLPRFIXEDCABBTnars.vear;lot i 11 t2o1 4

Engine ruo:l+t los+xxxxx Date 0f Reglstratian: 14i08i20.1 5

chassis r.to:truar++gozgE3NXXXXX
1

Financier: YTS BANK LTD

Prev Reglstration rvo,lrsoosrxxxxx Registration
Authority RTA KARIIi,INAGAR

$tatus: ACTIV!:Harvester GhassisJ
No:i

NCTTA

-13

B-Ror\'eg <\

M

*A FAF A
J3_l_j3.-gl_tE-u vgvv v



Sirsillaii:Biru

-AAIAA A {}er:fu

Kha ta N o.

aa1D7

A.q"fe-*rxuq " A--2-\

66dlrr.*rlDharani
lntegrated Land Records Management System
Govern m ent of Tela nga naffiffi
Sri. Anumula Revanth Reddy
H on'ble Chief lt/ inister
of Telangana

M
Sri. Ponguleti Srinivas Reddy
Hon'ble Minister for Revenue and Housing,
lnformation & Public Relations of Telangana

La n d Deta ils Sea rch

Search Bt'

oSurvey No./ 5ub-Division No.

o Pattadar Passbook Number

Village

5u rvey I'io./ Su h-Divisicrn l! a.

406i6

ENTER CAPTCHA

Fetch Reset

Land Details

District
Rajanna Sircilla I o"as;fuoi:g
Mandal
Sirsilla I ho::g

$

-1+
6"RdnSEL Isp

ffi

PHUFF

e

G,O.Ms.tlo.207?



Village
Peddur I ;r,3s,d,

Khata Number
60147

Survey ltlo./ Sub-Division No.

41il6
Pattadar Name
egg:e.r 33rS / er$u !no"S

Father / Husband's Nam€

Sdao / 5d*,
Caste Category
General
Gender
tVlale

Total Extent (Ac. Gts)

3.21s0

Nature of Land
Patta

Classification of Land
Metta/ Dry

+'

lVlarket value of Survey no.{in llrlR}

450000

Land Status
DigitalSigned

La nd Type

Agriculture Lands )
I

Tra nsaction Status
Ongoing transaction on 5urvey no i Sub-division no with application

number 23001 i3124 is under process in Passbook Data Correction

Process,0

eKYC Status
Aadhaar available & e-KYC completed

PPB Number
T1 9090******

Disclaimer - The information provided online is updated, and no physicat visit is
reguired.
Click here httDS://cersai.ore.in/CERSAI/asstsrch.orsfor CERSAI for Asset Based

Search.

Copyright O Ali rights reserved with Chief Comrnissioner of Land .4dministration, Govt" of Telangana.
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r.:1:i,1'.1 | ji,:11, tir!'ait, .rrrii t.r'rir'r,r'1r'ril1111'1:1 sirall lrc r'.trrir'cl r)il1 ;ts pcr tltr-' ilrlllllvillt, f l"ili'l i.1:

l. Sclcclit:n cf sitc" oprr:r;tlii:n *nr* siic-specific nlcasurc$ to ad*pt

i. l ri., ir.r:rr*'tr,l:iaj isi,iri'r iiLr, .,il;ni,, l-.1r1"f o11' rri kti.rtirltt, .otl i'rosirlii 'll1'ri'r'15,
rlr'r'it!llti,llir.::: rrl ; irrj r,1l ,irtrl- ,rslrt,. l,iir'il lrt'iil'rl{"'a:l5, ll isprrt.lI il{ ill'hri: hy ilrr',il
('()nlillltIlti\. lit lrlri,tt irit'l ir1\ r!Ii.'d, ltrlnrlr{)ll ill lrr:firtr'".' 1'dIi"i1 l{} l trrl:irut"ljt',lt ril{'

lrl t,.ci,!-\, .llilrlr iri !*i: .;1,11 *i IJt:r r{t'i.r111 .i1}ri l-{'ll!t' for rl,;111,11iri1:, rt.'iltsi.rtt'!}}('l1t t!l

lr(irfll.,. 1ri1...r'r'lli siti"s slt,ri! iri'iritt.ct.i,'tlri i-rt'iorc'sq''lt'r lttltt r',{ r,il.r'.
ii. l,ui,.lrtiiliL':, \i.irrLr.tlr, \llliir'.tltltls t-ii issllt,r.i 'tr-r. ." 

":ri,-rii$ {}irrt.'lllii'5 fr*lr': liitrt' i'-r

linil lr.i".r'llii', \'irrii iil. \ltl'l'{.,{ lir r}:'lli 1:r'it,ikru'*,',.1 .

ijj J:1r sr'ir.r tiEtrr l.,i' ii1. riti: j'rrr tltr' lrr:rt'ort dr-cil. {!t!rir'rritur.ll iilltil, r rtt t;:rrtt:rirrl
ar.aii.ll.!i,ir,rrl cihlr r-l.i1i ({!rt:,lrLtr'li{!t:;rr-ri!i't'is,,.iri'rl3',in.ri rtl.t!.r'ri.i1 irt'In
rli'r.Li rr,rrry; ()irc't<iiir;r., i:i lrr,r:rlt, ].li.r.'.1, riVt't"r.ttlti r'rtr1lills, itr*k'ri,:l {rtlnr hilrrt'tl
i.rrru.l ,,i- i,ulii rr ilitirr.;1 li r',.'i ur li t--Lrtlirii' Lhr' rq;aii ltn\\', ittrrtr'riiri ii'nnt f ar'rr'\irlti(ti1

Lii j.:i'ill-,r'rii,ij r'i;ir r'i ic r t1n lri' i irl;1i1i1'11'qj i'1"11'1ii.'u1 lrrrtll|r th.l1, I'ri1',irlr

lrr'*iiiir l"rr,r' {t;: rr;rl r}rail i-,t' r1i:r'r'r.i \('1rr"ni'(}l{'!! .ittrj us'*',.1 lor tr"l[.i11;11!1rlr 'lt lil itl
ir'. ilqilririt::i,.', c!i.11i l-.r,"rr r:ir,ii'r1 r)rr iiir." i,lrrils r'l*s'.: lt.t irrr' lirlr', irril'rtt"ri *ir,i'ir"rtltur;1

irr ;1ril, j-.i(i-"/i:'11,. i,l:tl. i.rir,.'ir. n'iiirt-r::;i'tlli.'t-:rr"rrtr, i Kt:r frrrltr t't"ir':rtrt-1l.ttr':rt"alli'

si.trrll:r'r. .ir'{,,i5 r-il.ii. ir t.t.; I'i,i.sr.'r"r'r' l:i:t"r's1';, i'r'*lt'i'ir'ri I:rrl't'ltl, fi,tr:i ltl.ir\,, \..tliritr;t1
1)"rrirl, L i,:tsi'rr.*:!rilrr itr'r('rr'{,, 11 ,-'tl.ir:ti: (-{{., tit'!\t.ll}lr.' "tnli 1r'l11iL,' :;ir'lt'}li1is,

!tl'r,.1n1q (:it!i !r.,r,l).:tir.!iii'1:r{, (it"{'{}r {it1x}]{rrlilrl', t{1fr: }r1.:}i11!/ .rtlir:-'t*i s1'rt'r.il'r. li
rittrr:1li i.rr' ,'itul;t'i'ti tii*r" "ltisrtil.tlrl;-: liti-i nri k it tli''i irr()rllill{'!1t ltithi:"r tl.TL'

lll"cllosr,ri rir,y,i1. qrl r,\r.,tr- "tiitl: tt'iii, it lvil1 ri'txir't' t"E'itirirililaii,rl: rl ii iit'rrit.
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ihr prr'si.n',;ii*rr rri topsoii *,iji Ltl {tarri{:ri ()Lll ill stor"'kpilc"

;\ l:i i'n'r ti:p.;rril r.t,iil hc s{r"ipp11} *{i l*:r:r lht trlrrixt"pit anr-i tl'ris c,r'il1 l.re stt.rrr,:ei

iri rtorkpilr.5 i!l .t rli'srglr;rtcrl ilrr'ir l{}t'irt'iqht- n{)t ra('f('.i ilr1r, ?rn i'inil sidi'sluPts
nol sk'tpct' l.1:ai: l;1 {Vr'rlrlal: I lr:ri:rut'ti"ir[).

lrrr:lr.ryali6!i !,1 i't'tf !6i1 1f i-irr:'r rilf{!r 3trr"l its rtlucr'{t;t planlai"tltr
\,'.riir.ialiurr L:! lhr. ryr::"k r)[ r{.-r.isr tli ior Soii 1.1' tlrt'Alt/l}i. Crtrrrf''r'tt'11t.1uti1{}rit\'

kr l hlrk lhc i'Er-ttsrr,rrt-\, tirtlr' il rr,trl,rlrti'tl.
IX*rrru,ing r:ri i.arllr *,ili irr'r'*rrrit'ri oril uyr lr.l .r c.l('1rtli ol 2nt 1'r'i.:nt lht: t'xlstifiy,

11ir.r,,r rrrl 1i'r'ri.
litrrr:r.r'ii'rti ni r'*l'l1r r.r,i1l r:ul l-,l., rl,,:*r: ('r;!1{iitLi{}il:ilr Llrrrtutrlilt}ul lli{r strt-'lrlr"
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Iotation r.iz,\g,r-ir'iiltrrrt. Ianri. ilr,r'.tti'r"l l.arrrl, l\atcrlrtlrlr', n{'itrcitrtllt'rr:t'tri.rnr.l
.tl{rn}l tltr' al r;' r1p11'111.

1. llc-devclopm*nt of llnrrow Arcas

l'hc llrjrx:tit'r. oI llrr rlhal:ilitali{}i1 irroy,r<rnrr"rrc is Lr t'r'tr.trn tht lulrrtllv pit sitcs {l a s,rlr-

anri stcun,?rr('.r, \r'hr(1r ll:r'11lrtr..r,rl pr-ri:1ir-shoulti bi'ab]r'k) ust sa[tl_r'.'$cL"trrialli

trnrroly pits in a slahir.,r'rrrrriiliorr is {r.rlrr.lanlrrrtal rtlltrirtntt,t't1 ol'Ilri'rtlralrilitntitrn
prr)('(-ss. this r'nr-rlrl frt, nr'l1it'r,t:tl tl iillin1,, thr lrnrrorr pit .rppro>lit:latr'll' [rr titr rn"ttl

k'vr.l. I:ullnw'in1, p11'.15rilr': slrall lrr lakt'n for ltllrabilit.rlitttr:

i. Ik:rrort' pits :ir;ii1 bt' lrar'kl illt'd u'ith rrjrr k'li cot"lstrur"tiot: r,r,aslls (uttst'n'irr:otlrlt'
rlatr'rials) irrr'li.rrl ing t'll .r5h" r'{:rilpa,.'trd arrr"i w'iil lrc ir,ir''r't'r .t turfinll rrr
r,c11t.lalir.r. ({)\'rl oli tlrc sr"rrialr'. l{ this is nr.lt possib}r:, thi,n t'tr'ilt,aliotr slopt'
shcrrkl lrr. srrrrrrtrltlr:t'ti, arrli ,.irprr'stiutr is frli,:tl itr srtih.l r\'.iv tlrat it loq,tks nrttrt'
or k'ss iii..t' llrr' o:"i1r,irral tr1r"ni:nr.{ slrrl.tr't'.

ii I-)rrlirrg lr lr kt t.xr"r'utiulr, tltr: d,trtrlra<.'tor sh*il ('n5ur(' Pi"r-sr'r!atirlt; of trtt's
riurin1,, pilirrll ol l'rratr:r'ials, sptr,aq{i,'r1,, rrl'striirpinll rnatt:rial io farilitatc watt'r

irr:rt'lrlalirrrr ar:r.l .rllnn'rr,:lural vr'11t't*ltnn 1,,rou'th; rc-r:slit[rlisl]rlt(t11l tt{ pri:vitrtis
nalrtr.l] lir.rin,r11r'f lon's. it"l'lprovi'n:r'trt ol'sitr..rirl-l('dral"lr; r{ip,1r,intri o{ riitrhrs tc
r.'olkrr'l nrrroil'; nnr-l lrlant,rliol: nrav irrrrnrritil t)rrt u,hcrt'l,r:r I'r:asiblt: lrr pit nral'
l-rr'rin,rloi:r'Li ittr n'.1{r'r'slor.r1,,r'(l\ }r{'r ;\rtrrit 5atr:r'irr !i'ht"rrrr'<r{ }1ni{ l'l i.

4. l)cvelnpmcnt cf Amrit Sarov.rr

[-ndErr Anrrit $arrrvar i)rcrlr.rmrnt', 1\'.]tcr lroriics dr(' lrrirrg tlr"vr.'krp*ri i-ry

\lolt l&ll/\l L\Ilnihur rrrae! dr.,r,ckrtrrn..r:nl a1',t'ttcirs ilnd thl rilsiltir-:g uf rxisiinli
rt,att'r lroilr,is aiso !--t"irr11 iaki'rr i.rp ior vlali.r'hart't'slirrg.rrrrl rr'-i:}t*r1y: of lr,rortt:,"1
r,r'irtr.'r !hr t',rrth avail*ll l,'irr,rn llt'r'i:Lrl'1lllcl'ri ol srri-lt x,.1t('r lror.lirs is to ht'r-rtiiistei {t;r
ru.lri rr,nrkr irrrri irlatrl.rliu:rr {i: }1r'!'sLrit.ririlii_r ni soii. I'lrt'5taic.,\uthoritics lravr'

alrr-arit, lrt'l't'r arlvisrr-J rlol to lcr r'-irtr,'rrrvaltl irrr lrurrox'irr1i ol t'arllr ftrr dt.ut'ltlpnrt'nl
r lf lva Ir:r lrcri i{.s u rrrl L'r .,\ n: rit 5r]rr ]\,rl r I 
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Annqttrx. -:-5
GOVERNMENT OF TEI.ANGANA

ABSTRACT

MINES & Quarries - Certain amendments to the Telangana Stale Minor
Mineral Concession Rules, -,"966 - l\otification * issued.

INDUSTRIES AND COMMERCE (MINES-I) DEPARTMENT

G-o.M$-,NslZ D!Xe-dja6:tLZ!16
Read -the-[ollowing

L" G.(}.tls.No"!1V2, InCustries (B-1) Dept., dated 04-09-1967
2. G.O.tvis.No"22, Industries Dept., dated 25-01-1968.
3. G.0"Ms"Na.22&,Ind. & Com. Dept. dated 25-03-1977.
4. G.0.Ms.No.55, Ind. & Conr" (M.I) Dept. dated 26-08-2015.
5^ Frorn the Director of Mines & Geology, Hyderabad

Lr" No. 555 1/p / 7-A3.4, dated : 1 1 -04"20 L6.

ORDER:

In lhe G.o.s L't to 3'd read above, orders have been issued for
notification of the Andhra Pradesh Minor Mineral Concession Rules, 1966 for
grant of prospecting licenses or quarry leases or other mineral concessions in
respect of rninor minerals and for purposes connected therewith.

2. In the G"O" 4th read above, orders have been issued for adaptation cf
the Andhra Fradesh Minor Mineral Concession Rules, 1966 to Teiangana
State, as per Section l-01 of Andhra Pradesh Reorganization Act, 2014.

3. In the letter Sth reacl above, the Director of Mines and Geology,
Hyderabad proposed certain arnendments to the Telangana State Minor
Mineral Concession Rules, 1966 duly bringing in the concept of quarry plan
and feasibility report in respect of existing minor rninerals in order to cornply
with the notifications issued by the Ministry of Environment, Forest and
Climate Change, Government of India, which faciiitates the State
Government for issuance r:f Environment Clearance both at State Level and
the Districl Level Environment Impact Assessment Authority basing on the
extent (>5 l-'lect., at $tate level and <5 Hect,, at District Levei) vide S.O.1.41.
(E), dt:15.01.2016 and S.0.190 (E), dt:20.01.2016.

4. The Gavernment, after careful consideration of the matter and as per
the powers deleEated under Section 15 of the Mlnes and Minerals
(Developmenl and Regulation) Act, 1957 (Central ,Act No.67 of 1957) hereby
amends the Telangana State Minor lrlinerai Concession Rules, 1966.

5. Accordingly, the followlng Notification will be published in an
Extraordinary Issue of Telangana State Gazette dated the 28th luly 2016.

NArurlgauoN
In exercise of the powers conferred by sub-section 1 of section 15 of

Mines and Minerals (Developrnent and Regulation) Act, 1957 (Central A.ct 67
of 7957), the Governor of Telangana hereby issues the following
amendments to the Teiangana State Minor Mineral Concession Rules, 1966.

AMEITD}4ENT5

In the said rules,

(1) in rule-4, after clause (f), the following clause shall be added:

(g) "Lessee" when used in relation to a quarry, means any person, society
registered under the Co-operative Societies Act, 1964, Fartnership firrn or a

firm registered under Companies Act to whom a lease is granted under these
Rules.

(Contd......2)
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(h) (i) "Quarry" means any excavation where any operation is being
carried fc dug out or extract from a mass of rock by cutting, blasting
and it include borehoies, shafls, all open cast workings, all audits,
safety structures, all transportation means, any premises for tinre
being used for depositing mine wastes. processing r:nits and other
allied activities.

(ii) -'Quarry Lease" means a precise area granted under lease for the
purpose of undertaking quarrying operations for winning rnirrerals.

(i) (i) "Quarry Plan" means a plan prepared under R.ule 7-A and
scrutinized by the Deputy Director of Mines and Geology on the
arrangement for conduct of quarrying in the precise area granted
under quarry lease fer minerals other than Gravel, Ordinary Earth,
Rehmatti, Morrum, Shingle. Chaicedony Pebbles and Gypsum.

(ii) "Feasibillty Report" means a report prepared under Rule 7-A
provisions and scrutinized by Deputy Director of Mines and Geology
for the extraction of Gravel, Orciinary Earth, Rehrnatti, Morrurn,
Shingle, Chalcedony Pebbles and Gypsum.

(iii) "Quarry Closure" means steps taken for reclamation, rehahilitation
rneasures in respect of a quarry cr part thereof after cessation of
quarrying or processing operations in a quarry or pari thereof.

{j) "Recognized Qualified Person" means a person or an agency granted
recognition by the Director r:f Mines and Geology or lndian Bureau of
Mines accredited person or consultancy to prepare Quarry Plan.

2) For rule-S. the following shall be substituted, namely:-

"5. No person shail undentake quarrying af any minor mineral in any area,
except under and in accordance with the terms and conditions of a quarry
lease or a perrnit granted under these ruies".

3) For ruXe-7, the following shall be substituted, namely:-
*'7. Preparatisn of plans and demarcation of the leased area:- When
an application for grant of quarry lease is filed over any area, arrangement
shall be made by the Assistant Director to take-up survey and demarcation of
the applied area for preparation of a quarry sketch.

The boundaries of surveyed and demarcated area referred to as 'precise
area' proposed for any lease shall be with geo-coordinates having
geo-referencing of three permanent reference points for later identification of
the area. The surveyed and demarcated skelch shall refiect the entire
gec-coordinates aiongwith reference datum.

Afler the grant and execution of lease deecl, the lease holder shall erect
boundary pillars on the geo-referenced points marked on ground during
survey of the area and as per the surveyed and demarcated sketch at his
own expense in the manner prescribed below:

(i) Distances between successive pillars shall not exceed 20 Mts around
the licensed,/leased area.

(ii) fhe grantee shall make a bore hole of 41/z inch diameter atleast upto
a depth of 15 Mts and fill with RCC as permanent pillars.

The Assistant Director aiongwith Surveyor shall inspect the granted and
executed area within 30 days from the date of execution of lease deed. The
Surveyor shall verify and confirm that the boundary pillars erected by the
lessee are as per the geo-coordinates of the area shown in the executed
sketch enclosed to the lease deed.

{Contd....3)
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A). Quarry Plan; The Qt"larry Plan is a document which prescribes the
methcdology for conduct of operations fcr extraction of rninerals. Every
lease holder shall invariably carry out operations as per the Quarry Plan.

The systern of preparation, self certification, scrutiny and monitoring of
operatlons shall be in accordance with the Quarry Plan. It is appiicable both
for open cast and underground quarries fr:r all minqr minerals mentioned in
Schedule-I except Gravel, Ordinary Earth, Rehrnatti, Morrum, Shingle,
Chalcedony Pebbies and Gypsunr.

Provi<Jed that in case of Gravel, Ordinary Earth, Rehmatti, Morrum,
Shingle, Chalceriony Pebbles and Gypsum there shall be a self certified
Feasihility ReBort duiy mentioning the mineable quantities to be extracted
frorn the precise area, adoption af safety measures durii"tg operations
alongwith qL.rarry pit abandonment safety Plan"

B) Quarry Plan a pre-requisite for quarry operations:

Quarry Plan is a pre*requisite for systematic and scientific
development of mineral depcsits of open cast and underground quarries. The
quarry operations shall be undertaken in accordance with the self certified
Quarry Plan prepared by Recognized Qualified Person (RQP) duly scrutinized
by the Deputy Director of Mines and Geology concerned"

Open Cast Quarrying:

(i) For systematic and scientific development of mineral deposits, open
cast quarry operations shall be L,ndertaken in accordance with the Quarry
Plan prepared by Recognized Qualified Person {RQP) duiy scrutinized by the
Deputy Director of Mines & Geology.

(ii) The quarry lease holders, commenced operations hrefore
cornmencement of these rules without Quarry Plan, shall submit a self
certified Quarry Plan within six rnonths from the date of commencernent of
these rules to the Deputy Director cf Mines and Geology for its scrutiny.

Provided that if a iease holder fails to submit a self certified Quarry
Plan within six rnonths as per sub rule (ii) for the reasons beyond his/her
control, shall sr-rbmit the same within further period of six rnonths alongwith
an amount equivalent to one yean dead rent as penal fee in head of account
0835-102"81.

Provided furthen that if any lease hoider faiis to submit a self certified
Quarry Plan within the extended period of six months, such quarry lease shall
be determined by the Eranting authority.

(iii) if the quarry operations are not carried out in acccrdance with the self
certified Quarry Plan or Feasibility Report as the case may be, the Deputy
Director on reporL fronr the Assistant Director shall issue orders for
suspension of quarry operations in the entire lease area or parl thereof.

(iv) On compliance of rectifications by the lease holders and report by the
Assistant Directon, the Deputy Director shall revoke the suspension orders
and restore the quarry operations.

(v) The overburden and waste material generated during quarry opei'ations
shall not be allowed to be mixed with non-saleable or sub-grade
minerals/ores and it shall he stacked separately.

(vi) -lhe morjificatians to self certified Quarry Plan during the operation of a
quarry lease shall require prior scrutiny of Deputy Director ccncerned.

(Contd.""...4)
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(vii) Underground Quarry Operations

Though not very often, the minor minerals occur underground, but in
case of such occurrences, the operations shail be:

a) Carried out to echieve optirnum mineral recovery

b) Pianned in accordance wilh method of stopping wrth due consideration
to the Eeoiogy and gea-rnechanical properties of rnineral with
reference to the adjoining rr.:ck fonmation.

c) The size of development of openings, blocks and piilars shali remain
stabie during the development and stopping stages.

d) The stopping material shall not cause any disturbance to the surface"

e) The sub-grade minerais shall be brought to the surface and stacked
separately instead of leaving underground.

Eligihility Criteria for preparation of Quarry Plan:

Mining Engineers and Geologists registered with the Department of
lvlines and Geology and havinE the following educational qualification are
eiigible for preparation of Quarry PIan and may also carry out modifications
of the existing Quarry Plan.

A degree in Mining Engineening or post-graduate degree in Geology
awarded by a l.Jniversity established or incorporated by or under a Centrai
Act, a Prcvincial Act or a State Act, including an)" institution recoEnized by
the University Grants Conrnrissiorr established under Section 4 of the
tlniversity Grants Commission Act, 1956 or any equivalent qualification
granted by any University or Institution outside India vvith proiessional
experience of five years of working in a supervisory capaeity in the field of
mining or mineral adrninistration after obtaining a degree or qualification
required 

"

Model Quarry Plan:

The Quarry Plan shall be prepared broadly following the modei format
given in Forrn-W or Feasibiiity R.eport covering broad Geological and quarry
aspects as the case may be" The Quarry PNan or Feasibility Repr:rt as the case
may be, shall be certified by the lessee/applicant in Form-W(A).

The Recognized Quaiified Person shail upload the Quarry Plan in Mines
& Geology Department website alongwith certificates in Form-W(A) &
W(BXRQP Certificate) and also subrnit hard copy to the fleputy Directors
concerned, rrrvith a treasury chaiian of Rs.5000/- towards non-refundable
scrutiny fee.

Scrutiny of Quarry PIan:

(a) The Deputy Director concerneci shall scrutinize the uploaded Quarry
Plan/Schen'ie of QuarryinglFeasibility Report/Progressive Quarry Closure
PianlFinal Quarry Closi;re Plan by the appllcant/lease holder as the case
may be after inspecting the pr6cised area.

(b) The copies of scrullnized Quarry Plan or in-complete Quarry Plan with
the reasons i* writing shall be upload in the Departnrental website
within 30 days irom the date of online submissicn or otherwise the same
will be treated as deemed scrutinized.

{Contd...5)
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(c) The Deputy Director concerned shall inspect the deerned scrutinized
Quarry Plan area for Quarry Lease within 30 days from the date of
deemed scrutinized Quarry Plan. In case, if deviations noticed, the
Deputy Directon shall recommend for modification of Quarry Plan and till
the rectification, the quarrying operations in that part of the leased area
shall remain suspended.

(d) Every self certified Quarry Plan duly scrutinized under these rules shali
be valid for the entire duration of the lease:

Provided the lessee shall sul:mit Progressive Quarry Scheme for every five
years before three months of the complelion of the five year scheme.

{e) Assistant Director in whose jurisdiction the quarry lease exist, shall
monitor the implenrentation of approved Quarry PlanlFeasibility Report"
in case of non-compliance of Quarry Pian conditions the Assistant
Director shall submit report to Deputy Director concerned.

(f) The lessee shall keep all records petaining to Quarry Plan, working
Plans, sectir:ns and other related documents at quarry site and produce
readily to the inspecting officer.

(viii) Quarry Closure;

During/after the extractionr of the minerals the lease holders shail take
necessan/ steps for reclamation of the mined out area as per progressive
quarry closure or final quarry closure Plan. For compliance of quarry closure,
the iease hcider shall:

a) Furnish Financial Assurance of Rs.25000/- per Hectare in shape of
Letter of Crerjit/3ank Guarantee from any Scheduled Bank drawn in
favour of Assistant Director concerned at the tirne of execution of lease
deed.

b) Release of financial assurance shall be effective upon the notice given
by the lessee for the satisfactory compliance of the provisions
contained in the mine closure Flan.

c) The Owner/Agent shall not abandon a quarry or a part of quarry
during the subsistence of lease except with prior permission in writing
from the Deputy Director or the authorized officer.

d) The Owner or Agent of every quarry lease or quarry lease shall send to
the Deputy Director cr to an authorized officer a notice of his intensir:n
to abandon a quarry or a part of a quarry atleast 90 days before the
lntended date of such abandonment.

e) The Owner or Agent shall not abandon the quarry or part thereof
unless a final quarry closr:re Flan duly scrutinized by the Deputy
Director or an authorized officer in this behalf as the case rnay be is
implemented.

f) 1-he Deputy Directer or an authorized officer may by an order in
writing reject abandonment proposal or ailow as the case may be to be
done wilh such madificatians as the officer may specify in the order.

S) The Owner or Agent shall have the responsibility to ensure that the
proteclive rneasures contained in the quarry closure Plan have'been
carried out in accordance with the self certified Quarry Closure Plan.

(Contd......6)
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4) in rule 9, for clause
namely:-

::6::

(iil), the following shall be substituted

(iii)Every appiication for minor minerals other than Sand, Granite, Marble and
minerals in Schedule-i Fart-A, required to meet the immediate or timely
requiremer:ts, the A,ssistant Director may permit to carry on quarrying
operations on paymenl of Seignlorage Fee etc, subject to si;bmission of
Feasibility Report, Environmentai Clearance and Consent for Operation.

5) After rule 9-I[, the fnllowing rulle shall he insertedo namely:-
t"9* B. Regulation of quarrying and transportation of minor rninerals

by Consuming Departrnents.

The compliance of the Government orders issued in G.O.lv1s.No.23, Irrigation
and Cornmand Area Deveiopment (PW:COD) Department dt:05.03.1999 and
G.0,Ms.No.94, Irrigation and Command Area Development (PW-COD)
Department dt.01.07.2003 shall be with due adherence to submission of
Quarry Plan, Environnrenlal Ciearanceu Consent for Operalion under these
rules. The contractor executing civii works for Consuming Departr"nents shall
either obtain a quarry lease or permit or may procure minor minerals from
lhe exisling quarry lease holders.

If the contractors executing civil works for Consuming Departments
intends to oi:tain a gilarry lease or penmit under these ruies, shall submit
application alongwith a copy (s) of civil work allotment orders issued by the
competenl authority in lhe Consuming Department duly specifying the period
required for extraction of minor n'rinerals to the Asst. Director" of Mines &
Geology concerned.

The coinpetent authority under these ruies shall grant quarry lease or
perrnit after due compliance of the statutory nequirernents fcr obtaining a
lease or permit by the contractor.

The co'rtractor shall pay security deposit, dead rent, financial
assurance befare execution of lease deed, the Assistant Director oi Mines and
Geoiogy concerned shall issue lvork orders specifying the purpose for grant of
quarry lease.

Dui"ing the lease period, the contractor shali dispatch minor minerals
alongwith 'Seigniorage Fee Exempted'transit forms to be issued by the Asst.
Directr:r of Mines & Geology concerned duly mentioning the details of work.
place of activity and name of the Consuming Department fcr transportation
of rninor rninerals frorn the quarry leased cr perm:itted area.

During the subsistence of quarry lease or permit, the contraclor shall
furnish seigni,:rage fee recovery statement alangwith quantities of nrinor
minerals utilized, t* be issued by Consuming Department with statement on
the recovery of Seigriiorage Fee at source. The contractor shall pay the
contribution tcwards Distrlct Mineral Foundation and State Mineral
Exploration TrusL to the Asst. Director concerned.

Provided that the contractor may also dispatch rninor minerals to other
than the Consurning Department but it shall be subjecl to payment of
Seigniorage Fee, contribution towards District Mineral Foundation and State
Mineral Exp!oration Trust in advance and obtain dispatch permits alonEwith
seigniorage fee paid transit forms"

The contractor shail furnish accounts to lhe Assistant Director
concerned on the quantities of minor minerais dispatched to other than the
Consuming Department for annual assessment.

Provlded further that the contractor shall malntain separate accolrnts
on the quantilies of minor minerals dispatched to the Consuming Department
as well as outside.

(Contd..."7)
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Provided further that the contractor shall maintain separate accounts
on the quantities of minor minerals dispatched to the Consuming Department
as weli as outside.

The quantity of minor minerais supplied by the contractoi' to the
Consurning Depatment as weil as other than the Consuming Department in
a financial year shail be reflected in the annual mineral revenue assessment
separateiy. The quantity of minor minerals under'Seigniorage Fee Exempted'
supplied to Governnrent works shall be reconcitred with the Seigniorage Fee
recovery statement furnished by the Consuming Department for
accountabiiity 

"

,After supply of the requlred mirror rninerals, if the contractar intends to
surrender the quarry lease r:r permit, it shall be by submission of a notarized
declaration and sbtain acknowledgernent from the Assistant Director
concerned, who shail take action with due inspection of the area by handing
over the area to the Viilage Panchayat Secretary for watch and ward. The
Asst. Director concerned shall take necessary action for acceptance of
surrender of quarry lease by the grantinE authority.

Alternatively, if the contractor intends to procure minor minerais from
the existing lease holders, he shall enter into an agreement with the existing
lease hoider (s) fcr supply of specified quanlity of minor minerals for
utilization in Government works as per the estimated quantity in the
aqreement. Upon production of work ailotment orders and agreement by the
lease holder, the Assistant Dii"ector of Mines and Geology concerned shali
issue 'Seigniorage Fee Exempted' transit forms for transportation of minor
minerals.

Provided that the existing quarry lease holders intending to supply
minor minerals to Consurning Departments shall be within the proposed
projected production and dispatches as per approved Quarry Plan,
Envircnment Clearance and Consent for Operation per annum. If nol, the
lease holcier shall obtain revised approved Quarry Plan, Environment
Clearance and Consent for Operation from the competent authority before
cornmencement of supply of minor minerals to the contractors of Consuming
Departments.

The quantity of minor minerals supplied by every iease holder to the
contractors of Consuming Department in a particular year shail be refiected
in the annual rnineral revenue assessment separately under'Seigniorage Fee
Exempted' for accou ntability,

5) In rule 12, after sub-rule (3), the following shall be added at the
end:

On receipt of propcsals, the Deputy Director shall take an inprinciple
decision proposing to grant the precise area as per the preference under
sub-rule (3) and communicate the decision to the applicant subject to
obtaining Quarry PIan, Environmental Clearance and Consent for
Esta bi ish ment frorn the corn petent authorities.

7) Fon rule-l3, the following shal! be substituted namelyl
*13. {i) The Deputy Director shall dispose the application for quarry iease
except Granite, Marble, Sand and (3 1) minerals notified as minor rninerals.
In the event of default on the part of the applicant, non-subrnission of
mineral dues certificate or any other material paper as required by the
Department may reject the application.

(ii) (a) The lessee shall file application for renewal of quarry lease for minor
minerals except Granite, Flarble, Sand and (31") minerals notified as minor
minerais alongwith necessary statutory clearances issued by the competenl
authorities required for further continuation of quarry operations in the area
for renewal or otherwise the application shall be treated as ineligible for
renewal.

(Contd....8)
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{b} The Depuly Director shall grant renewal of quarry lease for a further
period as per Rule-15 tili exhaust of rnineral as per Self Certified Quarry PIan

before expiry of the lease period or otherwise the lease become deemed
renewed until disposai of renewal application provided the lease holden
carried quarry operations as follows:

No record of violation of Rules and breaches of terms and
conditions of lease deed.

ii) Systematic development of quarry with effective waste management
and conservatlon of mineral.

iii) Investment on development of transport and establishment of a value
added industry.

iv) Implementation of Progressive Quarry Closure Plan.

v) Adoption of latest quarrying techniques and generation of employment.

vi) Measures of social responsibility.

vii) Any other information envisaged by the Deputy Director for grant of
renewal."

8) For rule-15, the following shall be substituted namely: -
*15 i) The period of quarry lease for all minor minerals except Gravel,

Ordinary Earth, Rehmatti, Morrum, Shingle, Chalcedony Pebbles, Gypsum
and Sand, the period of lease and their renewals shall be 20 years-

ii) in case of Gravel, Ordinary Earth, Rehmatti, Morrum, Shingle,
Chalcedony Pebbles and Gypsum, the period of lease and their renewals
shall be 5 years."

(BY ORDER AI{D IN THE NAME OF THE GOVERNOR OF TELANGANA STATE)

ARVIND KUMAR
PRIhICIPAL SECRETARY TO GOVER.NMENT & CIP

To
The Comrnissioner of Printing, Stationary & Stores Purchase (Ptg. Wing)

Hyderabad. {He is requested to publish the above NotiFication in the
Extra-Ordinary issue of Telangana Gazette, and arrange to send 2500
copies of the same to Government in Industries & Comrnerce (M.i)
Dept.,).

The Director of Translation, Telangana, Hyderal:ad. (He is requested to
furnish the Telugu version of the Natification direct to the Commissioner,
Printing, Stationary & Stores Purchase (Ftg. Wing), Hyderabad)

The Director of Mines and Geology, Telangana State, Hyderabad.
The Vice Chairman & Managing Director, Telangana State Mineral

Development Corporation Ltd., Hyderabad.
All the District Collectors/loint Collectors in the State of Telangana.
The Irrigation & CAD Department.
The Transport, Roads & Buildings Department
The Panchayat Raj & Rural Development Department
The Revenue Department.
The Director General of Police, Hyderabad
The Commissioner of Rural Deveiopment, Hyderabad.
The Commissioner of Transport, Hyderabad.
The Commissioner of Panchayat Raj, Hyderabad
Atl the Departrnents of Telangana Secretariat.
The Director, Ground Water Department.
The MemLrer*Secretary, Telangana State Poilution Control Board, l"iyderabad.
The EnEineer-in-Chief, Irrigation Department.

(Contd....9)

i)

q3 B'Sn-.,\\o-

I



Ann ezu.Lf e- A - z6

u*&U"H^

, ,.,i" \t\p,:-.:{;*rnt

*9b*f
o":;, 6\
a(a Ntoa{rts"ro

<- etrJ.gut{a-

t'nog+qy
Dk: ogf,4--zoz:

0q'+\- nPzi le^*,-s

,"^n9o?"

Pb; oi'o+-zoL3

q+ B"Ra'irs.gc..-

:u1

-+9'+
CampE:62 m l8'?t3rx 78am5'g 37rm



p

kv&rge

\vLo9"e-

0E:zu lulr;*,

a- e&I-9"t**

,*ry
Ar&-
lq -o3 *)ozu-

sd?.0^
Yow

v

q{ B.RaGRE"-

\c 6.O.i4s.No.?072I ,-Ji
*

$85*T

r'{,

TT,



t.'r' .-':1!tr' :j:--::r:':llli:L:':"i:L:-'.1].-:l'rr l-t'i:l :.:r'*'
al -r:;r r' :_,r1. a!l,iaEilr4iil:i: lajr.1:,rr

il+rE,a irrrr r4r,J lenNi l.afe

It;i: !:l: 1i 5.

tt:;::;i

7l 'ffs^
pt: H-e-

2DLx--

tt: slAn^

n+edd

r^,hl.
eXcn:vaFry

+EU*8"Ha

lin:€ rr:r /;:),i

:.n

")&
E#

OL: tq * 03 -ZoLv

l

l

Y-oi

q6

i"noge-

BRGri\\



11"03'

f**u eh'u.

Jdt"&
.>fl[il1-t+

6t-1-

5a)

orQ,or'*' )Ls 
[r*'0"^.

A
.,<-1.(tc" \,

.-v
{,

*

\ y^W\-Yd lT'ol-t*w'

'-k\
ar'-r |il

q1 B"R"'i{t$o--



otA&$s*

pt"

1q-4-2Dd-

\ "k

*etr\&a'
0+;:r,l"-il*ry

SeYt"a

l"c^Se"

tt B.Rcvrt!-Eo--

,::l

ti x.[ ,
,t

,'t 7 1 ,' rl. I

O2:E3



pL: tq/osl w2-t-

0L: z?la'llwz-+

I

qq
B 'Rofi&tet e*

rES



F.;i

*$ry

9 b) lq 'I3"?.,L.,-.

0t: tt*8-zc,r--

too
B'R*v\\**

a

ffi

0b)
oc1-ngrt\

-2-p>-3



Y#

g"I"d.r zz I slfu^uy

lo\ 6.Rcrir\e"

lndiaTG,

02:4847 t28t2424
Not€ : .eaptuied by

.,.



D ^$d 
ulrt/zoul

I,l

i*\ G.O.Mr

t"oz- 'B fi,qlii tB$.-



Dkr. z-1-o'l -)o?

fuh'efr,
t r- ".:*r &L'

t03

g"q*\,'.\qe^-

9t: zglo-11'6ry

r/:

crtl
ti 6.fl.tr'ls' {!?1n.

n



~.,.',•--·,..;,c•~ 

. -?'?- "' ~p-~ • 
~:.:..· ,;,,: --·~., ... . ~ . • ' 
-·•:::- -_.,::,~•~: • ;,,,.;-.-.. ~~JQ°"s""'c._ -• .~ .... ,_.._.--:r.:.,_\, ,Ti.,.,q:_~ t ..:~~'"-"-« - _ 

rt_ i Rajanna Sircilla,TG,lndia 

~ lat 18 392913, Long 78 754325 
. • 07/28/2024 02 55 PM GMT +05 30 

-..~ I S,rc,11,,. Ra1anna Srwlla, S05301, TG, Indra 

~-....: • • Note Captured by GPS Map C.10,era 
~- • .... -;~)·~~;, -~ ;\ .... ~ • ~·- ,1 .··@"',), -~ 

·• 

~ .~ 
rl g OPSM.pC.• ... • , 
•• l 

Rajanna Sircilla, TG,lndia 
Sirolla, Ra1anr,a Sirn!IJ, 505301, IG, l11d1J 
wt 18 397774, lonq 78 754577 

107/28/2074 02 55 PM GMT, OS 30 
, I Note; Captured by GPS MJp Can:l'ra 

:•~·-·•-,:"I", ~· ;;•.,.. . ' ,. ..... .,,~_·r,_·.,_ 'II~ ~Ii" . ,,1<,,t.,. ,.., 

. Rajanna Sircilla,TG,lndia 
{ Sircilla, Rajanna Sircilla, 505301, TG, India 
~ lat 18.391509, long 78.755818 
i 07/28/2024 02:49 PM GMT +05:30 

S'I Note. Captured by GPS Map Camera. 

Ot' ! 1,_'1,(01/~1t 
J. ;,;•£; ~-·;-.. 

I 
,'.fj • ~ ~ltl,. 11---~--· 
• • ,i Rajanna Sircilla, TG, India 

., SirCtll.i, Raj.11m<1 Sircilla, 505301, TG, lnd1<1 

I Lat HU92722, Long 78 754530 
I 0l/28/2024 02·54 PM GMT,05 30 l Note • Cap tu, ed by GPS Map Camern 

I ~, f' :\'; I t 1 • ',!) I '• .C ~. '\ ''.•;. 



tof 6.Rqrr..\\s\o._



/\nnexL.r. N -zj-J

+ C a:,rr.i'

G

ili

f

f d/
*

&.v
Lsg

C "*ti[e Ant't"J
V"Vt 

',*+yW1

e^V"l" ' CI(leL&,zELt-

&r"

& .Ic
"$i&*

v
,**:t
sd*f

&

*6-
$1|oJsw

LN

*-.

:n;

, Dt:
Ioq-Ap,l-z&3

G'"L6FtA

5
1

*:>

&

sq 
^f**Y

Db:

}LL,zo*-

oo) -63 rrt*rht'f"rti

rod (3.Rau\\,q"-

| *&rr s@gle HPs
L-

o.o
+ Shdi asg* EyFeudi ktu,

.r!,!,'i: l,-ri:ilir:

!,:.,.,",_,.,.,

+

€ t{srhlipatli,TtlarBoda g :

f r',,,,,, :'...



n*"

*,
TF

,u':

q-y
SWuY
N\olP

OLYfY

yw' q"4J

.l -rovtu
tu.^!'$"

""*l'
(Ytu ds*

,.'f r't

S""rt 6.."lo'\

0U r'1lu-l l:-c{p

,7t:>slol'4

tzlF
/,9
'X./ tor ts'R.avi\f

9i+ rart {rpdfi,7616r€bB

!5::"

kaici tosgle Maps

W



\,-\
0.ast

0t; zt l"l/a"'1

toB

B Rtv'rdLqj*-

ffi

ffi

tia ';

Long
PM
GPS

,,

I

t*{



BEFORE T}IE
NATIONAL GREE,N TRTELTNAL

SOUTHERI{ ZOI{.E"
AT: CIIEI{NAI,

O.A.No. 20 OF 2423

Union Of India and

."..Rcspondents

A ffi d av- rt rn Reirliry derjq _t&€

Counter Affidavit filed bv the
Respondent No. 4&5 and Beply
filed by the Respondent No. 6

Filed on: l3 -08-2024

Filed by:

Burua Ravitheja

R/o. H.No. 1-231A

Kolanoor, Konaraopeta,

Rajanna Sircilla.

(PARTY IN PERSO].{)

Between:

Burra Ravitheja

VS
.Applicant
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